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MR. SPEAKER: The question is : 

"That the members of this House do 
proce:d to elect in the manner 
required by sub-rule (1) of Rule 
3128 of the Rules of Procedure and 
Coaduct of Busioess in L()k Sabha, 
ten members fcom among thomselves 
to serve as ~rs of the Com-
mittee on Public U adertakings for 
the term beginning on the lst May, 
1969 and ending on the 30th April, 
1970." 

The 1rnJtion was adopted. 

SHRI G. S. DHILLON: I beg to 
move : 

"That this House do recommend to 
Rsjya Sabha that Rajya Sabha do 
agree to no:nioate five m=bers 
fcom Rajya ~ a to associate wi th 
lhe Committee on Public Uadertak-
iogs of the House for the term 
b.ginniog 00 the lst May, 1969 and 
ending on the 30th April. 1970, and 
do communicate to this House the 
names of the members so nominated 
by Rajya Sabha." 

MR. SPEAKER: The question is : 

"That this House do recomm:nd to 
Rajya Sabha that Rajya Sabha do 
agree to nominate five members 
from Rsjya Sabha to associate with 
the Committee on Public Undertak-
ings of the House for the term 
beginning on the lst May, 1969, and 
ending on the 30th April, 1970, and 
do communicate to this House the 
names of the members so nominated 
by Rajya Sabha." 

The motion was adopted. 

l~  ... , 

DEMANDS FOR GRANTS-Contd. 

MINISTRY OF INDUSTRIAL DEVBWP-
MENT, INTEll.NAL TllADE AND 

CoMPANY AFFAW-Contd. 

MR. SPEAKER: As I said earlier, 
only the Communist Party has not parti-
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cipated in this debate till now. After that 
I shall give a few minutes to KripaJaniji 
and Olle or twn Coagress Members also. 
Anyway. the time is short and we have only 
20 or 2S minutes. 

SHRI INDRAJLT GUPI"A 
pore) : The total time allotted 
hours. 

(Ali-
is six 

MR. SPEAKER: We have about an 
hour and a half but the Minister takes a 
little more time than the others; he has 
to reply to all of you. 

SHRIINDRAJIT GUPI"A: I hope he 
is not indisposed again; he is not to be 
seen. 

MR. SPEAKER: I think the Minister 
is replying ... (illlerruption.) The Minister 
may come. Shri Indrajit Gupta, 
Kripalaniji and then on this side Mr. Bhola 
Nath. 

SHRI S. M. BANERJEE (Kanpur) : 
I rbe on a point of order. Shri Ahmed 
may be present or may not be present : 
there is the other Minister. But a serious 
allegation had been made in the House 
that the Minister bad married a second 
time. I wanl to know ... (/nterruption). 

"" ~  (ir:1): ~ nr ~ Iil~ 
'liT ffi ~ ~ ? ~ it~  m<ft ft 
~~~I 

"" ~ ftnI1l (l!'i'I1:) : ~ ~ if 
~ u;ilf ~ ~~1 t. 1I ~ 'liT ~ 
~ ~r ~  1I ~ ffi 'Ii'{ ~~ t ? 

"" ~ ~ ~ ~  
IifJJ"IIl it; fun!: ~ it~  ill itmr m<ft 
~ t 1 ~~ ~i  miJit 
~I ••• ~  ••• 

MR. SPEAKER: Are we going to 
slop the work, or the House and find out 
who has married whom? Is thaI what we 
want to do now? 

"" rn" ~ ~  : 
~ ~ ~~1 m;{t ott ~ 
~ iI"ifT1fT t)1fT ~ I ~ 

lIi : ~ In i~~1 
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MR. SPEAKER: Order, ord,r. Will 
you kindly sit down or go out? There 
is som, limit for this. What is all this? 
There mUit b, some decency ••• (lnterrup· 
tions.) O.der, order. I shall bave to 
take serious notice. If at al\ I send out 
somebody, I do not send for one bour or 
two hours; it will be for tbe wbole session. 
Sometbing drastic must be done. I can 
understand if sometbing pertaining \0 tbe 
House is talked about. Allegations are 
made and we do not know wbetber they are 
true or not but they are just flung on tbe 
floor of tbe House. 

I can understand so ~ bazaar rumours 
somewbere, but not on tbe floor of tbis 
House like this. 

SHRr S. B. KRIPALANI (Guna): 
May I suggest that this matter be enquired 
into because the resolution of tbe Govern. 
ment is that nobody in tbe administration 
can marry twice. 

MR. SPEAKER: It does not matter, 
Kriplalaniji. 

SHRr NATH 
ministration is 
Ministry ? 

PAl (Rajapur): Ad· 
different from the 

MR. SPEAKER : Again some members 
are sending chits saying that they want to 
ask question. Now, tbe Minister will 
begin replying to the debate at 2.1S P.M. 
and there are three sp,akers more. IF in 
tbe name of questions you take anotber one 
bour, you are losing tbe demands and tbey 
will be guillotined. W. bave already lost 
2 more demands and in the name of 
questions another one bour is spent. That 
means Foreign Affairs will not be taken 
up to-day. You will be losing. We 
sbould be able to take up the External 
Affairs at 3 P.M. so that one or two 
members can speak. Mr. Mody wants to 
speak, Mr. Dwivedy wants to speak. Like 
that it can be done. Only in this way 
can we regulate the work. 

12.42 hn. 

[Mil- DEPUTY-SPEAIWl in the 
Chair] 

MR. DEPUTY-SPEAKER Shri 
Indrajit Gupta. 

SRRI INDRAJIT'GUPfA: Whatever 
the rea30ns m"ly be, I am extremoly' sorry 
t ~t the han. senior Minister is not 
p,esent. He is expected to reply at 2.1S. 
There are certainly ...... Mr. D.puty Spoaker, 
Sir, it seems tbe Rouse is not in a mood to 
listen. 

MR. DEPUTY-SPEAKER :1 do not 
think we can adjourn at tbis bour. I will 
request the bon Member to conclude his 
speech right now before we adjourn. Very 
little time is left. 

SHRI INDRAJIT GUPTA: Nobody 
wants to listen. That is the trouble. 

MR. DEPUTY -SPEAKER: Shall 
call Acbarya KripaIaniji ? Shri Acharya 
Kripalani. 

SRRI J. B. KRiPALANr (Guna): 
Mr. Deputy·Speaker, Sir, I bad no intention 
of speaking upon this Demand, but I have 
been asked to participate in this Debate. 
The reason for this is that our industrial 
policy has not been definitely laid down. 
IF it is laid down, it is not followed. It has 
been said that we have a mixed ecor:omy in 
which there is a puhlic sector and a private 
sector. (Interruption) 

MR. DEPUTY·SPEAKER: May I reo 
quest bon. Members to keep silent? It is 
not fair to the Chair nor to this House, to 
car:ry on tbis whispering conversation so 
loudly ....... 

SRRI NATR PAl: We want to hear 
Acharya Kripalani, whatever be tbe disturb-
ing news. 

MR. DEPUTY·SPEAKER : The House 
should listen to him witb rapt attention. 

SRRI J. B. KRIPALANI : Sir, even if 
we have some policy, we do not seem to be 
following it. Wo say that ours is a 'mixed 
economy' which means that there is a public 
sector, so-called, there is a private sector, 
and there is also in the private sector and 
in the public sector, do-centralised in.dustries, 
that is what we used to call before Indepen· 
dence, 'as 'cottage and village industries'. 

Now the Government has never separa· 
ted t ~ different for:ms of industries. and 
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[Shri J. B. Kripalanij· 
they never allowed them to develop in tl.eir 
own way. 

If we have a mixed economy, as I had 
said long before, the first thing for us to do 
is to separate the spheres of these three eco-
Domies and let each sphere to proceed and 
progress in its own way, because, there are 
conditions of progress in what is called the 
public sector, which is really a State sector ; 
aDd there are conditions on which the pri-
vate sector of big industries can prosper and 
there are rules by which the de-centralised 
sector can prosper. Having now laid cown 
these rules, the Government have left us in 
a great confusion. 

I do not kr.ow whether the House knows 
that I am the Director of an institution that 
produces khadi and its transactions go up 
to Rs. 5 crores per year. Before indepen-
dence we said that this industry should be 
encouraged. And, there was a pledge that 
every congressman should wear khadi. I do 
Dot know if aDY Congressman will inform 
me whether that 'pledge' is there even noW ... 

AN HON. MEMBER: Yes. 

SHRI J. B. KRIPALANI: I am told 
that there is a pledge. But I find that even 
Ministers do Dot act up to that pledge. And, 
in the case of prohibition also, we are 
pledged not to drink. 

AN HON. MEMBER: Even Congress 
Ministers are drinking. 

SHRI J. B. KRIPALANI: It is rum-
oured that even those in the high places in 
the Congress indulge in drink. But I have 
Dothing to do ... 

MR. DEPUTY -SPEAKER : I would 
again request the HJuse to listen to him. 

SHRI J. B. KRIPALANI: Please listen 
to me for a few minutes. 

I have no objection to people in high 
places drinking because they do not drink 
through my mouth. It is through their own 
mouths and they are entitled to do it. But 
I am suffering on account of Congressmen 
not wearing khadi. This khadi industry was 
introduced in order to give employment, 
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whole-time and part-time, to our village 
people aod if the Congress does Dot patro-
nise this industry, then I think it is but fair 
that Congressmen take out from the pledge 
that they have to wear khadi. That will toe 
a very fair thing to do. I find I have now 
lost my custom. This year we have made 
a budget by which there will be a loss of 
Rs. 5 lakhs. Upto this time we have been 
carrying on without any loss. If there are 
losses one year, they are made up in the 
next year. But now I am at the end of the 
tether. Moreover, prices are increasing and 
I have to increase the emoluments of my 
workers. My workers began work-some 
of them-in 1921. Now it is 1969. That 
means they have been working for the last 
48 years and the emoluments that I can give 
them Rs. 300/- per month. You can under-
stand what that means. It is said that khadi 
industry receives a subsidy from the Govern-
ment. Sir, I do not want any subsidy from 
the Government. But will they provide 
market for me? Formorly, the Railway 
Department u'ied to purchase its require ... 
ments of cloth from us. I do not know 
whether the Railway Mh.ister is listening to 
me or speaking to his colleagu·:.. I am 
talking of the Railways. Previously, their 
requirements of cloth used to be purchased 
in khadi. Now the Railways have stopped 
its custom. So also other Government 
offices do not patronise khadi. As I have 
said, I am at the end of my tether. Govern-
ment takes up all the industries that are on 
sick bed and that cannot be properly mana-
ged. May I request this Industries Minister 
unfortunately, he is not here. He has gone 
0:1 his honey moon. I can only congratulate 
him and wish him well. But whoever is his 
substitute will he please take up this indus-
try of 5 crores worth of transactions for years 
which employs 5,000 organisers and 25,000 
artisans who get whole-time work and some 
three lakhs of spinner<? Will the Govern-
ment take up this industry which I cannot 
manage? I am willing to give all the capi-
tal that I have, all the buildings that I have 
and everything else, provided the Govern-
ment takes it up. Or, if they do not take it 
up, they must insist upon all CongreiSmen to 
wear khadi and Guveroment must also ins-
truct that all its departments must purchase 
their cloth requirements from us. If this is 
Dot done, I think we must be considered a 
very hypocritical nation who say one thing 
and do the contrary. I am not speaking here 

because I am managing this big industry. That 
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is not so. I am willing to band it over. 
But wl1l the Government requirements in 
cloth be purchased from us? All that 
we want is custom, and we do not want 
any other facility from them. We must 
understand that no industry, least of all 
the cottage and village industries, can 
prosper without support and without being 
patronised. After all, when we were 
working for Independence, even the mill 
industry received great subsidy from us. 
What was that subsidy? It was that 
the people were asked to pallonise swadeshi 
even at a sacrifice. The resolution 
of the Congress was that people must 
patronise swadeshi; it was not only 
Congressmen who were to patronise it, but 
people must patronise swadeshi even at a 
sacrifice, which meant that if they got 
their goods cheaper in the foreigo market, 
they wero -not to purchase tho foreign 
goods but were to patronise swadeshi. I 
venture to say that our textile industry 
would have died a premature death had we 
not taken to 6Wadeshi. 

So I would humbly snggest that our 
cottage industry can only prosper if 
Government get the requirements of their 
cloth from us. They may say that khadi 
is not standardised. That also is not 
true today. We have introduced Ambar 
Charkha in the khadi industry and its 
yam is as gcod as that produced 
in the mills. Thore is perfect standari-
sation of our go:>ds. So, there is no 
rOlSon why khadi should not be purchased. 
Of course, the oilly reason can be that 
higher p'ice will have to be paid for 
khadi than for mill cloth. If only the 
Rnilways were even to check ticketless 
travelling, thoy would save at least ten times 
the money that they would spend on khadi 
So also, if the other Departments of 
Government economise in other things 
and patronise this useful industry, it can 
prosper. Our rulers might have thought 
that as soon as we acquired Independence, 
ur.omployrne.lt and semi-employment had 
disappeared from the country. But it 
did not disappear with the disappearance 
of the English, mulli-coloured peoplo had 
occupied the places tbat were occupied 
by tbem. Our poverty did not disapp:ar. 

Gandhiji used to say that 'In khadi 
lies swaraj.' Now tbat we have achieved 
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swaraj, we probably think that khadi is 
not necessary. This is a very strange 
way of thinking. 

THE MINISTER OF RAILWAYS 
(DR. RAM SUBHAG SINGH): 00 tbe 
railways, we are going to encourage it. 
We are not g ing to reduce our demands. 

SHRI J. B. KRIPALANI: He bas 
already reduced and yet he says that be 
is not going to reduce. What is he talking 
about? The wearer knows where the 
shoe pinches. 

SHRI K. SUR Y ANARA YANA 
(Elum): All the Government D'Part-
ments should purchase khadi_ 

SHRI J. B. KRIPALANI: The otber 
departments also have stopped tbeir 
purchases in khadi. Why Congress Ministers 
are appointed if thoy do not wear 
klwdi wben they have given in Wliting 
and tbey bave sworn that _ they would use 
khadi? Are we living in a land wbere 
truth has no value and where people can 
sign pledges and they can violate them at 
will -and nothing can be done to them ? 
I think that sucb people must be taken 
to task, or let the Congress say that it 
does Dot believe in khadi. Let it say 
that it does not believe in probibition and 
let it devise other progr8D1me. 

13bn. 

SHRI NATH PAl: They do DOt 
telieve in anything. 

SHRI J. B. KRIPALAN[: If Ihey do 
not believe in anything, let them say that 
they believe in notbing but in themselves. 

SHRI NATH PAl: They do not 
have the courage 10 say that. 

SHRI J. B. KRIPALANI: Let them 
have tbe courage to say thaI. I am trying 
to keep a mirror before their faces. Let 
them see their faces. Are they bonest 
people or are tbey dishonest people ? 

AN HON. MEMBER: Dishonest 
people. 

SHRI J. B. KRIPALANI: It is better 
to say frankly 'M! cannot do these things.' 
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[Sbrl 1. B. Kripalani] 

Thon scrap prohibition, scrap decentra-
lised industry. But do not swear by one 
tbing and do tbe contrary and put a poor 
man like me in trouble. H they cannot 
patronise khadi, I say let them take over 
this industry which carries on transactions 
to the extent of R§. S crores per year. 
I am the greatest producer of khadi in 
this cOlmtry and I want some relief from 
Government. 

Thank you. 

13.01 hours. 

The Lok Sabha adjourned for lunch 
till fourteen of the clock. 

The Lok Sobha reassembled after 
lunch at three minutes past fourteen 
of the Clock. 

[MR. DEPurv-SpEAKI!ll in the Chair] 

DEMANDS FOR GRANTS-contd 

MINISTRY OF INDUSTRAL DEVELOPMENT, 
INTERNAL TRADE AND CoMPANY 

AFFAIRS-contd 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMAD): May I just say a few words? 
I was under the impression that demands for 
grants of my Ministry would be takon up 
after the lunch recess and so I was not 
present in the moming in the Hou§c. I am 
informed that some Members made a reference 
to certain 'rumours published in a newspaper 
!\bout my marriage with a young girl of 
11 years ... (Tnterruption.) I am amazed 
hat this discovery had been made by 
hat newspaper after nearly 24 or 25 years, 
hen I did marry a girl of 21 years; that 

about tw,nty five year a80. I shall 
happy if the newSpaper would also ... 

SHRT PILOO MODY (Gadhra) : ... 
. provide a girl of 21 years. 

SHRI F. A. AHMED : ... provide a 
girl of 21 years. All I can say that in my 
late age and particularly when my married 
life is the happiest, I would not be lured 
by even such tempting offer, 

Ind. Dev. Int. Trade and 2S2 
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Secondly, it is very strange that some 
responsible colleagues in this Parliament 
should have made this reference without 
even ascertaining from me before rushing to 
make that statement. I am also surprised 
that this has been published in one of 
the newspapers which is run and patronised 
by one of the important partiedn this 
Parliament, and I think-

AN HON. MEMBER: Sbame, shame. 

"" ~ '"'" ~ 1Ii ~ : 
dn.iifl\\"!( iIf<'l1T tm'lf ;rit ~ 
~~~I r~ an ri ~~ ~ 

~~~I 

SHRI RANDHIR SINGH (Rohll.k): 
It is unfortunate. This must be condemned. 

SHRI F. A. AHMED: The only other 
thing that I would like to add is that such 
chiuacler assassination has reached a 
ludicrous limit which, to describe the 
least, has exceeded the limits of decency. 
I think this is a matter which has not 
only to be disapproved, but I will say 
that it has to be deplored by this House. 
Such things should not be allowed in 
this House. 

SHRI S. M. BANERJEE: Sir, on a 
point of order. I raised a point of order 
and rose to mentio:1 it immediately when 
you occupied the chair. I say rhat this 
is a serious aspersion on the Minister. 

SEVERAL HON. MEMBERS: rose-

MR. DEPUTY-SPEAKER: Order, 
order. Please resume your seats. I have 
to say something. 

SHRT SEZHTYAN : rose-

MR. DEPUTY-SPEAKER: No please. 
I ask you to resume your seat. Now, 
some Members get up and say certain 
thiD" without ascertaining facts, without 
obeying the Chair. This momina. when 
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tbis canard was given in tbis House, some 
. people naturally were taken in. It is most 
unfortunate. 

AN HON. MEMBER: It is most 
irresponsible. (Interruptions) 

MR. DEPUTY SPEAKER: Order, 
order. Some people sbout in tbe House, 
some here and some there. Now, parti-
cularly, if some Members indulge in such a 
canard, it will become a school for scandal 
and we will lose our dignity. Therefore, 
as the Hon. Minister now explained and 
categorically stated his position, I tbink 
benceforward - (Interruption). 

SHRI RANDHIR SINGH: Action 
must be taken against tbe people con-
cerned. 

SEVERAL HON. MEMBERS l rose-

MR. DEPUTY-SPEAKER I Let me 
finish. I will give time for the HOD. 
Memberes. 

SHRI RANDIR SINGH: It is most 
slandours. 

MR. DEPUTY SPEAKER: I am very 
happy that a\l Members of this House share 
this sentiment, that we in this House in 
keeping wi th the dignity and decorum, must 
not indulge in any rumour agninst any 
responsible person and bring down the 
dignity of the House. 

SHRI RAGHU RAMAIAH: rose-

SEVERAL HON. MEMBERS: rose-

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND 
TANSPORT (SHRI RAGHU RAMAIAH): 
Sir, it is a very serious matter, .... 

SHRI PILOO MODY: B.fore the 
Minister has his say, please anow me 
to say a few wards if the Minister will kindly 
yield. 

MR. DEPUTY-SPEAKER: Please sit 
down; we are pressed for time. 

SHill PILOO MODY: YOII will 

appreciate tbe fact that I am only trying to 
help you • 

MR. DEPUTY-SPEAKER: You will 
lose your time. 

SHRI PILOO MODY: If you will 
forgive me. What has happened today, I 
think, is one of the most unfortunate thinp 
that bave bappened in this Parliament 
of tbis country. Not only tbat. But I 
am fimrly of tbe belief that wbatever tbe 
private lives of our people and our Member 
are is no subject of discussion any time of 
this House or any other House. Therefore 
no t only the incident wbicb occurred earlier 
tbis morning has to be very severly 
condemned but also I tbink that we should 
share a certain coman purpose that we can 
not allow the Parliament of tbis country to 
function in this fashion. Therefore, I 
suggest that we speak no more about it, 
we forget tbat this thing bas happened. 

SHRI RANDHIR SINGH: We can 
not forget that. 

SHRI PILOO MODY: All right, let 
him get up and say that, but let him please 
not interrupt me. I would like to urge my 
hot-headed friend over there that if he really 
nnhappy about what happened, i!e will be 
compounding the felony and doing things 
much worse than what he wants to do regar-
ding this unfortunate incident and which will 
be much worse than the cure that he is 
suggesting, if we allow this matter to go 
any further than right now. 

SHRI ONKAR LAL BOHRA: We 
all condemn it. 

..n t t~ ~ : ~ ~  

arr;;r w..r ~ ~ ~ ~ ~ ~ w-rr 
~ ~ am: 'IiTf.or if fuqi ~~ it; 
~ ~ 'FIft fuftc ~ ffi m ;m;r 
~ t ~ i!i't 'fom ~ I oft'ro if 
~o t r~1 ~~~ ~ 

~ 'IT, am: ~ ~ ~ A; if fu'Ii 
~ 1fIif, ~1 ~ futT iI'tt ~ 
~~ ~ m ~ t ~~ ~I 
~ ~ ~ tam: ~ ~ 
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n~ : ~  

~I it iIl ~ ~~ lr ~ t~ 
~ fill' ~ 'l': ~ mr ~ ~ fiI;;rr 
\iITIf ifi11f ~1 ~ I ~ ~ 
~ I!iitit i!iT tim ;;nil" am: f;;r;r 
miff ;tr ~ iIl'T \mlIT ~ \1-f it; ~ 
~ ~ \iITIf mfill' arrit ~ ~ 
~l ~ I ~ t r iIl'T ~ 
;fIfur oft';;n;ft" :;nfjlil' ~ w ifi't firf;r-
~ rnT i!iT ~ ;;nil' I 

SHRI S. M. BANERJEE : This 
morning, when some members-- I could 
not possibly recognise them--

MR. DEPUTY-SPEAKER: That is 
the difficulty. 

SHRI S. M. BANERJEE: When some 
Members shouted and said that he had marri-
ed, I immediately rose on a point of order 
and I said that this was a serious matter 

and it was an aspersion on the personal 
character of a particular Member of this 
House. I realised the implications of it. 
I am so happy that tho Hon. Minister has 
come ; ho need not have made a public 
statement in this House because it needs no 
contradiction. But I would request you 
for one thing. We are all working among 
the people and we represent the people. I 
would suggest that serious actioll should be 
taken against such newspapers which indulge 
in slanderous writing and which believe 

in yellow journalism. In this case, it is a 
Minister, but it may be a Member of this 
House also in general. I would request 
that serious actio:t should be taken against 
such newspapers. We are all expressing to 
you the united feeling of this House that 
this sort of newspaper should be banned, and 
if it connot be banned, action should be 
taken aginst that newspaper for slandering a 
leading Member of this House, of his ap 
and calibre. This is a great humiliation 
of the Membership of Parliament. I would 
request you to coavey our ieding eilher to 
Prime Minister or to the Home Minister to 
see that such slanderous newspapers which 
believe in yellow journalism are condemned 
and banned. 

SHRI CHANDRA JEET YADAV: rose.-

MR. DEPUTY-SPEAKER: We need 
not carry on this discussion for long, because 
we are now running short of time. 

SHRI V. KRISHNAMOORTI (Cuddol-
lore): It is not an ordinary matter. 
Suppose I say that you are married to some-
body else, can you keep quiet. 

-."1 t;r<I.mr ~ ~  

1iI ~ l ~  ~ ~ ~ ~ t 
fill' ~ ~or~ ~  
~ it ~  111rr, am: 1t ~ tI  R for; 
~ ~ I:r ~ ~ ~ fit; w ~ ~~ 
~~ ~ ~ ~1 ~ ~  aJ11<: W 
~ "'T l : r t~I 1ill <m'If it; mil' w 
Wof ~ 'Ii'ror i!iT ~ fiI;;:rr I11rr I ffi 
l ii:~ ;tr ~ ~  ~ for; Ii~ r~  ~ 
l: ri ll ~  ~1~  ~~~ Il  
~ ~ ~ r ~ ~ !f;J, mit '1ft 
~li tt ~ osm; it; ~ it ~ 
~ tto ~~~ ~~ 
tt ll l ~ Il l  ~~  v.rt ~ 

!!IT for; ~ ~ ~ ~ omT m I ~ rIIl t 
i ~ I ~ :~ tt ll ~ : 
~ 'l': ~ ~ I 1t ~1 1 l  ~ fit; Ii~ ~ 
I : ~ tt omT ~ fit; ~ amN 
~ it Willii' ~Ii  I 

1t ~ <reT it ttl ~~  ~ i\'t m 
;tr ~  fiI; ~ lfT1Tit iIl'T fstf.r.r;;r ~ ifi't 
~ \iITIf I ~ ~ ;rrtT ~ for; ~~ 
it ~ ~r ;;s1JTl:fT'Il:fT1 1I li l ~ tr 

~ ~ fit; ~ qf.r1iR atR ~ omT ~  
a : ~~o i i t~lIi :~tl 
~ ~ 'fiT ~ iIl'itit it ~  
~~~ I i ~lt l I  ~ iI r~ 
;tr w i!iT 00Tl:fT ~ atmr tim;;nil" fiI;-
~ ~  'l': ~ Slilie ~ atR arq;ft Ih:-
r iI~I Ii 1 omT II>"t lfmT ~ I 
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t ~ ~  ~ SAm: iF ~n: ~r foV<:"T 
~ ~ I ~ i ~ <til ~ '11: 0fTlfl" >iTnr 
fit; ~ w arm llir ~  l!i«TT t I 

MR. DEPUTY-SPEAKER: The point 
is that we do not know exactly who bad 
raised the issue. Nobody knows it. There-
fOnl ••• 

of the proceedings of this House. Therefore 
I seck your protection. I would like to 
know what you are going to do about that 
portion that has gone into the record about 
tbe hon. Member. Till Mr. Fakhrudin Ali 
Ahmed came and refuted the allegation we 
were under the impression that it might have 
been true. To that extent. his dignity has 
been damaged in this House •... 

SHRI SEZHIYAN 
What about the record? 

(Kunbakonam) : SURI PILOO MODY: Nothing can 

MR. DEPUTY-SPEAKER: We haw 
expressed in the strongest possible terms not 
only our disapproval but condemnation of 
this act. Beyond that, I cannot pinpoint ..• 

SHRI V. KRISHNAMOORTI: The 
record is there and you can see it. 

SHRI SEZHIY AN: My point i. thi •. 
Certain slanderous reports have come in the 
papers; about that we cannot take action 
because something has happened outside. 
The individual affected can take action 
against that newspaper outside, and whether 
it is a slander or not has to be proved in a 
court and the action which is deemed neces-
sary and fit can be taken. The person 
affected can take action. 

Thi. House is now concerned about the 
proceedings and the fact that something 
has gone into the report by making some 
references to the paper and some referenees 
to this matter. 

As you have rightly pointed out, before 
making that statement, they should have 
taken the care to consult the particular 
Member concerned because it deals with 
the private life of an hon. Member of this 
House. I am not concerned whether he is 
a Minister or a Member of this House. 
My point is that· any allegations or any 
landerous attack against a Momber should 
be verified before they made. But now the 
position is that the allegation has been made 
I do not know who has made it. If you 
refer to the record, you may be able to find 
that out. 

Once it has b:en m1de, we are now 
concerned witl! WQIII bas gone into !be report 

be done with the record. 

SHRI SEZHIY AN: Therefore, I want 
to suggest one thing. It is possible that 

the Member who made tha t observation 
might have made it in good faith ; now that 
the refutation has come from the Member 
concerned, the hon. Member who made that 
remark first should make the record straight. 
That Is the least that he can do. 

MR DEPUTY·SPEAKER: What was 
said at that hour, as I said, I could not 
know exactly. I do not know whether what 
was said on the floor of the House had gone 
on record I I think it must have gone, be-
cause Shri I.B. Kripalani later on referred 
to it in the course of his speech. But now 
the refutation has come on record as also 
the general expression of resentment and 
condemnation absolutely unreservedly ex-
pressed by variouq Members; I think that 
is more than enough; beyoad that, we 
need not carry on this. 

~~~ ~~ :~ 
~~  ~  ~a t~ 
Iil~~~ ~r~  am:m 

"S1'ftr \i:Jf ~1 I <t't >.«[T am: ~ u  t I ~ 
m <t't ~ ~1  m ~ <t't >.«[T am: 
"llfu; t I f;m ~  it am: f;m ~ 
it ~ ~ <t't t \m <til ~ RT 
N,,;ft ~ I f;m ~ it ~  'fl: ~ 
~~ ~ ttt \m it; ~ 'lit 
fsrf.r.t;;r 'Iiitft <til ~ it; ~ ~ ~ 
it arr ~ ~: IfT'fiT JftiT I \m ~ it; 
~1 t~ nit ~~ ~ 
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n~ ~~  

~ ~ mf.t; ~ 3flIiT'{ 'lit f;.rom arm 
~or ~ am: ~~iIi flir.rrq; or ~ 
f;;rn 'liT ~ o.m am: It ~ iii w:r ~ 
tl 

SHRI RAGHU RAMAIAH: This is 
a very serious matter and it is a good thing 
that all sections of the House have unreser-
vedly accepted the seriousness of the posi-
tion. I entirely agree that the least that 
can be done, the 'least' I say, is to accept 
the suggestion of Shri Bibhuti Mishra namely 
that an unconditional apology must be ten-
dered. More than this is also involved. I 
would like you to call a meeting of all the 
leaders of groups in the House in order to 
see what funher amends are to be made in 
this matter and to see that no such events 
occur hereafter and also what action should 
be taken against such scurrilous writings. 

~ SIImr m: ~ ~ : smr: 
1Ii1\'5" ;;(iI" itit ~ ornr 'til !f'T 1 ~ ~ 
~  ~ it "liT !f'T, crl it "liT ~ 
~ if ~ ~ 'IT f.;ffi ~ ~1 I l : 'til 
¥ 'Ii<: ~ 3f'I1rnI" <'5'ITT 'II I oil" itit fiAT 
~ ornr 'l\'l" ~ if \iITit i!ili 11m ~ lff 

SRiC ..rorr;af;rn ~ ~ I 31i1'..n 
~~ r r arm ~ ~ iii ~I  'til 
¥ 'Ii<: ;;IT smr:'IiT<'r '3"q ~~ ~ amrnr 
0I1fT '1fT ~ li  arrl{<f;;fIe WIlT t I fif; 
~~iIi~~ ~  
f-irRtm ~ if ~ firritm mtff 'l\'l" 
~~~ t iI l~1 in: ~~ 
if 1!.iJ ~ t I ~  ~ iii ~ 'I1If ~ I 

~ ~~~ ~~ ornr 'til 
~ I i  fiJlff am: ~ ~ ~~ ~ 
t f'W if ll ~ ornr 5I"'lTmr ~ I 

~ 0iJ ijql ... I(q'lj iJT ~ t, '3"Q 
ftoro; 3Tl'f rn i r r~ ~ 'til ~ ~ 
'liT h i, ~ ~ if i!ili 0!'T'!fu r~1 t 
1I IIi lIi~ lI IIi li ~  ~ 

and Co. Affairs) 
~~I i  it ~iIi ~ 
~ if ~ I ~ ~  il!fitff iii ~ 
i ~ r~ri I 

~ i  ~ iJT ~t  ~ 
l t~ l I 1 ~ornr ~t il  
~ ~ flfw i ~ ~ ornr 'l\'l" "ll"ffi;rr ~ 
fit; f'W 0lff.Rr it"liT ~ I i ~ iJT ~ 

WIITlff t, ~  ~ ~ f.Rr ~ ~ I 
~~ ornr'IiT I1I ~ ~ i ~ ~ 
~ ~ if '3"'l'ftVfO ~ ~ 3f'Tift ~ 
~ iii srfu ~ 0ll"'RI' ~I ~ 
~ ~  ~t ~ ~~a : ~ 
it OR ~i  ~ ~ili  ;lftr!!;m en:: 
$ fW ~ I ~ ~ 'I\1l!"ar4T 
~ ~  ~ i ~  ~a : ~ ~ 
~ fif; ~ ~ ~ ~I it ~ 
if fcrU-eiT 'I1If iJT ~ ~ iii ;ffi\" ~ 
Iit~~~I ~ it ~ I 1l  
~ iJT 3T"lJT am: ~ ~ ~ 
am: ~ iJT ~~ ll i rr ~ ~ I 
i ~ rr~ ~~~t I 

SHRI S. KRISHNA (Mandya) l This 
is an ugly incident. We were given to 
understand that the hon. Minister, Mr. 
Fakhrudin Ali Ahmed was not keeping well 
for some time. The Speaker was pleased to 
announce in the House that the minister was 
having temperature and we were all hoping 
that he would be back to nonnal health. 
So soon after he came back to his normal 
health, there is this bomb-shell. I wish this 
was lst April and we could have dismissed 
it as an All Fools Day jok. There is a 
parliamentary convention that whenever a 
personal allegation against a member of this 
House is to be made,. previous nOlice has to 
be given to the Speaker. If a senior leader 
like Mr. Vajpay<e, who is held in high 
esteem in Ihe Hou..ce, were to make a very 
serious allegation like the one he has been 
pleased to make against the minister ..• 

MR. DEPUTY-SPEAKER: This is not 
~o~t  
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SHRI S.M. KRISHNA: Whoevor 
raised Ihe malter he should have rirst cleared 
it with the Spelker and he should have been 
personally convinced that such a thing has 
ever happened. So far as the periodical 
which published this calumny and canard is 
concerned, there are two things. Every 
periodical can write anything it likes. So 
far as any defarmatory article or allegation 
published in any nowspaper is concerned 
there is a separate law for it, and if it is a 
defarm.tory article the minister can pursue 
it in a court of law. How does the Parlia-
m""t come into the picture 7 An hon. 
member basing his belief on an article 
appearing ill any newspaper, has made 
Parliament seized of this matter. This is a 
serious matter and., as suggested by the 
Minister of Parliam:ntary Affairs, it is a fit 
matter wherein you could convene a ~tin  

of the leaders of the various groups, so that 
we can see how best we can salvage what 
bost is left of decency and sanity. 

11ft I ~rll  ~ ~  ~  : 
;a'1lO!fTll' l ~ c I  l!iti ~ ~ ~ lfi! ~o i t~ 
~ it; 1 ~ mtft ~ ~ t "1'T I ~ W;;fR-
~~  rn "fT, l ~ ~t i ~tl 
~~ lfi!t apIT;;r) ifffl if.\' ~  t ~ 
~ ~ ~ fl!;>;rr ~r l : ~ if l'fT arrif-
i 1 ~ if lfi! ;1'10 ~ "1'1 I f;;m f1i;m ~ 
if '1ft ~  ifffl ~ 'IT I lfi! ~ ~ ~ l1IT 
~t I l ~~~~ I  

rromt a :~  ~i ~ Iii i l  
q: "1ft rrom t ilit tnif it; ~l  W ~ 
lIl'l<prty ~ lfi!T 'R am: it ~ aiR: ~ 
~~l i t I 

it lfi! '1ft ~ ~ t fit; lfi! ~ 
~ t fit; arri ~ ~ ~ 
arJ1i;r t I ~~ ~ ~~ m ~ I q: 
~~~~~tl ~ : 11: I  
~ I t arr~i  ~t ~ ri  
nit 1 ~  ~~~I Q;m 
iIiVIT ;;r;f " it; ~ NlTlf iIiVIT iftf ~ I 

r ~~r ~ ~r 1 i l Ii  
iIi<rifr i ~ ifi!T I 

l!1); '1ft ~ ~ 0l1TT ;;rar if.\' w;mr 
'liT ~r ~ ~ lm"i'ClT t ~ lfi! ;mr 
t ~ ~~1 il'fiR m mtft '1ft 
~ ~ ~l i  ~~ ~ I 

11ft dif lTl' ~  : ~~ Ii ~ 
r it ~it ~ 1 milT<'{ 

~ ~ it; 11ft lflJ fu'lfit ~ ~ ~ I 
art'!' tft ;;rr;ffi' i!r ~ f1i; >.ft ~ m 
~ it; fOJ11; i t~ lfif if ~ >.om t. ~ 
t I ;;IT ~~~ ~ ~ if arrl ~  
;rn'IiT m ~ it arm >.ft f;oslflf '1ft aiR: 
~ am: at'r.ft aiR: ~ '1ft ~ ~ iRm 

tl 

MR. DEPUTY-SPEAKER: After what has 
been said on the floor of the House I think 
we can now close this discussion and proce-
ed with the next item. Certain suggestions 
have been made during the discussson. One 
suggestion was made by myoId friend Shri 
Bibhuti Mishra. All these suggestions, in-
culding the suggestion to call the leaders of 
the parties with a view to seeing that in 
future such incidents arc not repeated, I will 
pass on to the Speaker. 

MR. E ~ E E  : Unreserved-
ly the House has expreSSC!d its condemnation 
of his behaviour in spreading this canard 
without verification. Beyond that we need 
not go. Some suggestions came to be bro-
ught to the notice of the ~ or  I bave 
to do it. B o~d that I do not want to say 
anything. 

SHRI DAMANI : Ife has only fiyq 
minutes. 
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SHRI BHOLA NATH MASTER 
(Alwar) : Sir, my name was announced by 
the Speaker in the m:>rning. It is there in 
the proceedings. 

MR. DEPUTY-SPEAKER: I was told 
that one ho:!.. M!mb!r fron this sid! was to 
be called. S!tri D:unlni pt up and I called 
him. There was no question of by passing 
anyone. He will aho get fi ve minutes. 

SHRI S. R. DAMANI (Sholapur) : Mr. 
Deputy-Speaker, Sir, I am thankful to you 
for giving me rive minutes to express my 
views on this vast subject. I do not think 
it will be proper for me to deal with such a 
vast subject in five minutes. I have been 
studying this subject for a long time and I, 
therefore, request you and also the hon. 
Minister to give me at least ten minutes. 

MR. DEPUTY-SPEAKER: We are 
pressed for time. I wanted to call the hon. 
Minister at 2.15 or at least at 2.30. Already 
we have lost half-an-hour. I am going to 
call one han. M!mb.r from the Opposition 
and then request the Minister to rep Iy. If 
you have got anything to say you may do so. 
You have only four minutes now. 

SHRI S. R. DAMANI: Sir, yesterday 
I heard the speeches of many hon. Members. 
I want to refer to the remark of my hon. 
friend, Shri Patodia. He said that this 
Ministry is a 'Ministry of Obstacles'. I fail 
to understand on what grounds, on wbat 
basis, be feels that this Ministry is a 'Minis-
try of Obstacles'. During the last tweDt y 
years, from the time of tbe Second PIa n, 
how much industries have been established 
in the country is an open book. In t b e case 
of consumer goods we bave beco me self-
sufficient, in the case of capital goods, we 
are manufacturing the entire ~ants for the 
textile mills, jute industry, sugar industry, 
~ r industry and many other industries. 

In view of tbis, I do not know how this 
Ministry can be calle! a Ministry of Obsta-
cles. I am sure he ·would not have said 
this if he had an open mind. Ollr govern-
ment and the industrialists have done a com-
mendable job by establishing djffen;l\t Itiods 
of ind~tri s fn the c:quntrr. 

Ind. Dev. Int. Trade 
and Co, Affairs 

Because the time at my disposal is very 
short, I will straightway come to my sugges-
tion. Coming to imports and import sub-
stitution, at present we are importing a sub-
stantial qumtity of capital goods; even 
though the figure has come down to Rs. 500 
crores as compared to Rs. 800 crores two 
years back, it is still very high. Here I 
would like. to suggest that instead of import-
ing capital goods we can Import the raw 
material required for the manufacture of 
plant and machinery. If we import only 
raw material there will be a lot of saving oC 
foreign exchange and our capital goods in-
dustry, wbich has idle capacity, will get 
ample opportunity to utili2lO that idle 
capacity. 

Then, the Planning and Development 
Division of the Fertilizer Corporation of 
India and our various designs organisations 
are progressing in drawings designs for the 
manufacture of plant and machinery for fer-
tilizer factories. All encouragement should 
be given for the prepartion of designs for 
fertilizer plants so that we can stop the im-
port of fertilizers, become self-sufficie nt in 
the production of fertilizers and give suffi-
cient work to the engineering industry wbich 
is at present running to idle capacity. 

At present we are importing a huse 
quantity of non-ferrous metal. Our produc-
tjon is only 20 per cent of our requirement. 
tbe rest 80 per cent we are importing. In 
the Fourth Plan period our requirement of 
non-ferrous metal will further increase. S:>, 
I would request the han. Minister to give 
more importance to exploring more mines 
and establishing refineries so that we can 
save foreign exchange on that score. 

Our import of fertilizers is very higb. A 
quick decision should be taken to increase 
tbe production of fertilizer by establishing 
more units. 

Then, we are thinking of putting up a 
newsprint plant for the· last ten years but it 
has not materialised. Since our demand for 
newsprint is increasing, I would request the 
han. Minister to look into tbe matter and 
establish a newsprint plant as early as possi-
ble so that we l:1li\ Mve foreign exchange. 
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One word about small-scale industries 
and I am done. The idea of establishing 
small-scale industries is that in small towns 
people can get employment and produce con-
sumer goods at their doors. But you will 
see that industri al estates have been establsh-
cd only in 20 per cent of the small towns. 
In 80 per cent of the towns there are no in-
dustrial estates. That is why the small-scale 
industries have not been successful. In this 
connection, I want to give two or three 
suggestions. The cost of production in 
small-scale industries is high as compared to 
large-scale industries. That is one reason 
that they arc not coming up. In order to 
help them achieve that production, I want 
to make two suggestions. One is that the 
excise duty which is charged should be less 
the case of small-scale industry than that of 
large-scale industry. The second suggestion 
I would like to make is that on the plant 
and machinery which is being manufactured 
by small-scale industry some more deprecia-
tion and development rebate should be given 
so that their demand can be raised. 

MR. DEPUTY-SPEAKER: You have 
taken six minutes now. You should con-
clude. 

SHRI S. R. DAMANI : Sir, you had 
given 20 minutes to others. 

MR. DEPUTY-SPEAKER: That ques-
tion is not there now. I had given you 
only five minutes. 

SHRI S. R. DAMANI : I am sorry that 
I am not allowed enongh time to speak on 
my subject. But I thank you very much 
and I support the Demands. 

"'" ..mn ;ntr I1 t ~ ~  : 
~~  ~ ornraT ~ ~ fit; 
v.m it it ~ ~ ~ ~ mit am: 
~  l:1iI' ail<: ~ ~ ~  00 
~ m:t it;ff ItiT ~ ~trr ~ I ~ 
~~~~ fil;l:Nftit; ~it 
f-;RA ~ on ~ f1r.m ~ 

~~on~~~ 

~~ r~ ~~ ~~ lIT 

~ ~~  If1iff.!; Qj't fu)i ~ 
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~ t d~ « If\{ ~ ~ t-\iIll if{ 
~  tr~ 'l': ~ ~ <ifor-'Ii<'I l5£T ~ ViI: 
"l1iT ;;it it ~i  fit; ~ t.m: ~ ~ 
~  ~ t r ~ ~Irorr !fiT ~  
~~~~ i ~ rr~ 

~ ~ t ~~ m+'i it ~~

"Insecurity prevails at Durgapur ..•.•• 
a sense of insecurity was still prevail-
ing there. At least SO members of 
the security staff were still in hiding 
about 40 per cent of the employees in 
different colonies had deserted their 
houses." 

i 1I l:~~ ir oliff ~~ a ~ 
~~~~  ~ srrW: ~ 
~  ;;r;r <:Ai ~ wmt ~  ~ ~ f./;lfT 
r lI1l lI ~~~~~ 

;;m:pJT, Oaf <:Ai ~ mr am: m:t ItiT 

~ ~~ cr~~ ~ ~it ~ ~ 
~I 

~iIi ~~~ ~1ti  
~ ~i n ~i ~ ~~1ti  
t, ~~ ~~ ~ : 
~  S11R: f6'flftfm ~1 ~ aT ;r ~ 
~~ ;r.f qrilm am:;r srrW: ~~ ~ 
qrilml ~~~ ~ ~~ 
~ ntrr ~ I 

itt omr Qj't ~ t ~ ~ m-g; 

~t it ~t :it~~  
~  ~ t.m: it wrfcr it ~ ~ ~ ~  
ftrifTlf t-il" ~ i:rII ur it;, f.mt m it 
~ iIFf ~ l® 'l': WarT ~ I tr~
1966 it ~ ii i ~ 33564 ~r 
IP:i\' am: iIR 1966 it 34937 ifiI' ~r ~ I 

~ ~  it ;m: 1966 it 33039 ~ IP:i\' 
~ 'Tii 1968 it 373.8 ifiI' W ~ I 
~~~~~~ 1966 it 7613 
ifiI' ~ iI", iIR 1968 it 13838 ifiI' ~ ~ I 
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l ~~l 
~ ~ m9i ~ ~1or ~ fit; ~ crl;if'fIT 
ifi<: l ~~  iffifT <n: ~1 ~ I ~ i  >ifr 
Cfl;f<t;r 'q<?" ~~  ~ ~  ~ ~ I ~ 
~~~ I lj''fT l ~~ ~  ~ 

am: omR"Tcr ~ ~ ~  if 'Oil" ~ ~ 
'IiW ~ ~ fit; arm; mr ~ 3ff'oriln: 

ir.rr ~ I ~ ~~ aiR ~ 
~ it Oll'f >ifr 11T 0f;Tl{ 'IiW ~~  
'Oil" 0f;T aWm it i i an ~~ rr ~ I 
~ fiI; ~ t:~  ij; m it if ~~ 
~ ~ I ~ ~ ~ fit; ~l  it ~ 
qft;f ~  <?it I i ~ m it ifit ~ 
11T ~ 'ff aiR ~ "flfl<r ~ <mT aiR 
~ ~ ~i  mit ~ i 11  ~ 

~I ~~it~  ~ l1n ur ~ 
fit; ~ ~ ~ ~ t  ~ ;;rR 
~ ~~~i l11  ~ 

~rn ai :~  ~ ~ ~  

~ ~ I ur ~~l ar ll l :~ 
;;rmT ~ ~ ~n:  ~1  ~~ ~ ~ 
it<!m: l ~~  ~  'iTI ~ ui  ~ 
~ ~ '1lcrT ~ I ;;fij'r fit; ~ q1IT, ~ 

~ 'fIT ;;fT ~cr ui  ~ ~ 11T 'iff cr~~ ~ 
~ ~l i[r ~  ~ I ~ilu 
ifiWJT ~ fit; ~ CR'Ii '!U Elfr.f fW;wm 
~ 3fh: i i an~ ~ u ifi<:iIT 
i ~ I liT crr fq;l; ~  ~ i l mrtilrc 

ifiT it ij'l{T"'Cf ifi<: ~Il  I ~~~ mrt-
~ ifiT ~ f.I; 1fi[ ~ ~l i  'TCfT 

~ fit; fiR ~ 'fIT ~ ~ <n: 3fT<r-

~ ~ aiR 'Oil" 'i:ft;;fi ij;" armi Wi ;;mi 
mflt; ~ 0f;T ijOfrn ~r Of ~ ai ~

r I ~11 i ~1 

~ <rrcr aiR 11T ~ iI~ ~ I 
mf'lfi ;;IT it ;;p:r ;;rcrr.r, ;;p:r ~ 'fIT <rrcr 
~ ~ ;;m;ff ~  ;;p:r ~  ffi i[l!it 26 
erRT@ij;mOfit i[T ~ ~li  I m 
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~ ,riI;c ~ iI"Ofl1n, m ~ ~ 
~ ~ iAl1n ;;fT ~ eqf.r ~ 11T W'T 
lTfcr <n: ~ ~ ~ i  t:~ r r~ ;;p:r 
;;rcrr.r ~ Ofi!:l iI"Of '1l ~ ~ I ~ ~ 
~ ~ ~1 iA '1l ~ ~ I ~i ~r ij; full; 
fuqi Il ~ cr<n: ~1 <n:f1:rc fW;;rrcrr ~ 
~ 3fl'f ~ m ~ fiI; ~ Ofl'f ~r 

~ "flTmrl ~ r ~r 

<n:f1:rc ~ ~1 fW urmT ~ I crr ~r Oll'f 
~ ~ ~ fit; ~ eff;c ~ ~ an ~ 

rn~ ~~ I li i ~~it 
liT ~ ~ it ~~ an, ~i  cr<n: 
W ~ I  ~~r ~ ~~ 'fIT;;rr;fi 

I ~ I Oll'f ~ ~ ~  
~ ~ ~ ~  Il; .. ti i~l  ~ ~~ ~ 

it~  I ~~ r t~it~ 
~ it 00 l;)ZT ~r ur) i i rn~  iii[ ii<?" 

i[Tm I 

"flf t<?rfipr ~ 'fIT '!{ oft a1 ~r q1IT 

'ff fit; arh: ~ it ~ ~  m-m Il;lfi-
~ ~ f.rif;rn ifi<: ~ ~ ~ 'fIT CR'Ii mm 
urr~~ ~r~ ~it ~~  

'ifOT ~  ~ I ~~ it w1r gil; an~  1fr 
~ ~ ~ ~ an r ~ ~ li an ~ 
~ I cr) ~ <n: ll'l!: >if) '3<'it fim iii[ ~  ~ 

~ ol;'li ~ ~~ 0f;T EliTOf ;;r[Ofr 

~ I mmurT 111{ it 1l 1~ srrm 
<n: m ~ 'I>'T ifTcr ~ ~ ~ it  if ij'l{-
~ ~ ~ ~~ it i[T fi;m" o~ 'I>'T ~  
i i :i t~  \3"ij'T ifiT ~ ~ ifi<: '1l 
~  ~ I t:ij' ~ it "flf ~ ;r;fit aiR zm 
~ r  ,,;fit, ~~ i ~  mnr ij; ~ 
aiR i ~ ij; liT ~  ffi oilm >it ~ 
~  fit; lfii:f <n: ~~  'if<? ~ ~ I 
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IiI1it t ~ if ~ q'{ ii"Wlift ~ 
~~~ ~~1 ~ ~ r~ 

~ lir ::~ 1 ~~1 
~ ~~ .wIT 'liT q;;;f ~ f.!; ilITU ~ iiIfIU 
~~l i ~l i  ~ anlr 
~ 'liT 'liP\' lfi'( I ~~ ~ t 
~ if ;r:rTif arT '!'liT e f'fi ~ We-
:1~~~~1 ~~~ el 

~1 ~ q'{ ;;r&t ~ wIlT ~ ~ ~ 
q'{ '3ififiT ~~ f.!;lrr ;;n;rr i~ I !tit 
~ ~  fit;lrr.:rr f.!; ar.JCI1: ~ ~ 102 
lftw t, if&f If{ ~~ ~~ <'I'I1T!IT 

;;nit el amit ~ ~ f'fi ~ ~ ~ 
~ : amit 1Il f<'fl!lT ~ : 

As the utility of industrbl citates has now 
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SHRI INDRAJIT GUPTA (AU-
pore) : Mr. Speaker, Sir, I would be the 
first to defend the hon. Minister against the 
sort of smear campaign which was tried to 
be launched against him, but, must also say 
that I would be the last man to defcnd the 
way his Ministry is working. His 
Ministry comes under a grandiloquent name 
of Minist!) of Industrial Development and 
Company Affairs. It is quite a sweeping 
titlc or name for a Ministry to have. 
My complaint, which I would like to 
substantiate in the few minutes that are at 
my disposal, is that industrial development 
and company affairs in this country cannot 
be the province of one Ministry alone in 
the present set up of things. It is not, 
as a mailer of fact. We find that the 
Planning Commission, the Ministry of 
Industrial D.velopmcn t, the Finance 
Ministry, the Ministry of Foreign Trade 
Supply, the various government and semi-
government financial institutions, the 
Reserve Bank of India, aU these are thc 
various agencies which are responsible, by 
and large, for a cumulative effort which can 
lead to industrial development and proper 
handling of company affairs in conformity 
with the declared social and economic 
objectives which this country and the 
Homc have accepted. But my main charge 
is that there is complete chaos and utter 
lack of co-ordination going on between aU 
these various agencies. Instead of their 
functioning as one collective, co-ordinated 
agency, they have, in fact, become so 
many different independent empires, if I 
may say so, and there is an emperor at the 
head of each of these empires, and the 
planning which is supposed to be done as a 
national plan is really being done like tbis. 
Suspicion has been aroused by the events 
that have come to light, more particularly 
in the last few weeks, that seems to show 
that these emperors have their own private 
plans, that they are functioning according 
to some private plans aDd private predilec:-
tions, whicb taken together meaD that 
the national plan as a whole is being 
sabotaged. 
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[Shri Indrajit Gupta] 
A rew days ago, in reply to questions 

here, the hon. Minister had la id on the 
Table a statoment concerning the allegations 
which have been made elsewhere by 
Mr. Chandrasekhar rrgarding certain Birla 
concerns. We were given a tabulation here 
of those charges and how they have been 
split up and referred to various Ministeries 
and various departments for investigalion 
and action and so on. I found that 
out of 86 aile gal ions made in the various 
memorand l submitted by Mr. Chandra-
sekhar, according 10 Ihe Minister's state-
ment laid on the Table, only eight rell 
correctly within his Minislery's scope and 
that the rest had been dhiced up among the 
different Ministeries. I would say that 
this is not the way the Government can 
possibly function. These are not water-
tight compartments. For poor mortals 
like us who are outside the mysterious 
labyrinth of the working of the Govern-
ment of India, it becomes very difficult to 
understand where the border line between 
one Ministry and the other exits or is 
supposed to exist or should exist and 
where the overlapping takes place. Every-
body is trying to pass on the buck to some-
body else. Therefore, consistent with the 
principle of joint and collective responsi-
bility, I would charge this Government with 
following a path which, despite all their 
public professions, is leading to nothing 
but a distorlion of the Industrial Policy 
Resolution and Ihe plan objectives that this 
House has accepted. 

I have not got much lime. I want to 
pinpoint one or two things. I am parti-
cularly annoyed because, as far as the 
Department of Industrial Development now 
goes, it is very much emasculated. Many 
of the projects and industries have been 
taken away from that and given to other 
Ministeries. But there is a Department 
which looks after company affairs and 
Company Law administration also. I want 
to ask one or two questions, just as an 
example, because I do not what is happen-
ing. For examrle, If it comes to the 
notice of the Department of Company 
Affairs, the Company Law Administration, 
that there is a company whose totai 
capital is somewhere in the region of 
Rs. 50,000, a small private company or a 
partnership firm whose capital is only 
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Rs. 50,000, and yet it is showing a turn-
over of Rs. 3 croses or Rs. 4 crores a year, 
is there not something suspicious and fishy? 
Who has to look into it? Here I have been 
studying the papers given to us in this 
House as well as the memoranda and 
replies thereto which have been laid on the 
Table of the other House and I find that 
there are such cases. 

There is a case of Bombay Industrial 
and Chemical Company who were appointed 
by two Birla concerns as their sole selling 
agents in Maharashtra. One company is 
the Saurashtra Chemicals which was selling 
caus tic soda and soda ash and the other is 
Kesoram Rayon selling kesophane paper. 
Both these companies appointed this 
Bombay Industrial and Chemical company 
as their sole selling agents. This company 
has a real capital of only Rs. 50,000. It is 
showing a turn-over of Rs. 3-4 crores in 
commission. Is there not something 
suspicious and fishy? Should it not be 
looked into? We find that 75% of the 
shares of this Bombay Industrial and 
Chemical company are hel d by various 
relatives of the Deputy Prime Minister, his 
son, his daughter-in-law and their children 
in their names. Who is to look into this? 
Is it the Finance Ministry or the Company 
Law administration? I do not know. No 
reply has come. I am told that Mr. 
Chandrashekhar has alleged-I do not 
know if the Minister can enlighten me-
that Mr. Morarji Desai himself has given 
a loan of Rs. 80,000 or Rs. 85,000 to these 
people. Mr. Morarji Desai'. Secretary, 
Mr. Tonpe-it was mentioned the other 
day-is alleged to have given a private 
personal loan of Rs. 20,000 from some-
where. They are earning commission of 
Rs. 3-5 crores every year. Then when 
these Birla concerns sell directly to their 
customers, not through this selling agency, 
this selling agency is entitled to get what is 
over-riding commission and they continue to 
make crores out of it. I do not know 
whose province it is. 

SHRI UMANATH : Birla's 

SHRI INDRAJIT GUPTA: They are 
all Birlas. 

There is a concern in Calcutta called 
Indian Linoleums. They hold the mono-
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poly position in this country. We find 
bere is tbis firm which has put up its price 
by 250%. Since 1962 its selling price bas 
been put up by 250%. I would like tbe 
Minister here to say why no enquiry was 
beld all these years because, as far as 
I understand tbe posilOn, if the Ministry of 
Industrial D!velopment refers such a case 
to the Ministry of Commerce and asks them 
to move the Tariff Commission to hold an 
inquiry, such an inquiry can be held. Even 
if that is DOt possible, I am prepared to 
sbow to the Minister from the pages and 
articles of the Industries Developmen t and 
Regulation Act ·tbat if such a case comes to 
your notice where a company is using its 
monopoly position and puts up the Price by 
250%. you have got a power under the Act 
to institute an inquiry into it. Why was 
it not done? 

Everybody has heard about duplicate 
shares. There is the case of the 
Hindustan Motors. Duplicate shares are 
DOt issued by anybody just for a few 
thousands or 2 or 3 lakhs of rupees. 
When a big firm goes in for issuing dupli-
cate shares, it means several crores are in-
volved. It is said that the first complaint 
regarding the duplicate shares reached this 
Ministry as long ago as 1956. Why was 
no action taken? Is it because-I do not 
know, I would like the Minister to tell us-
certain banks, important big banks, were 
involved here who will have these bogns 
shares as security against tbe loans that 
they have made to the Hindustan MolOrs. 
Since banks come in the province of 
Finance, therefore, Mr. Fakhruddin Ali 
Ahmed did not want to trespass there. 
What happened, we do not know, but we 
must be lold. This way the country is 
going to dogs. No industrial development 
can take place except in the interests of 
those people-big monopolists and those 
who are printing bogus shares and circulat-
ing duplicates. 

Sir, there is another case, which is 
also printed in tbe Memorandum. I only 
picked up two or three such instances 
whicb looked remarkable on the faco of it. 
Now, tbere is a case of Iiyaji Rao Cotton 
Mills, a Birla concern. They are having 
the subsidiary firm called Investments 

Limited, Gwalior. That is a subsidiary 
fill!' with equity capital of only Rs. 5 
lakhs. This Jiyaji Rao Cotion Mills pur-
chased preference shares in this Investments 
Limited, Gwalior, to the extent of Rs. 2 
crores. They purchased Rs. 2 erores 
worth of preference sbares at the interest-
rate of only one quarter per cent. Why 
was it done? Obviously this Jiyaji Rao 
Cotton Mills wanted to transfer a portion 
of their profits to this holding-company, 
this subsidiary company, which has got 
only Rs. S lakhs of equity capital. 

I tried to find out as to what was the 
explanation given by the Government. 
They said, tbe Capital Issues (Control) Act 
-under which action could bave been 
taken-was not in force in Gwalior wbere 
tbese mills are situated; and tbat is wby 
no action could be taken. But I found 
out that the Capital Issues (Central) Act 
was in fact extended to Gwalior, in the year, 
1950; that is, 19 years ago from today. 
So, why could not action be taken earlier? 
I am not able to see the reason for it. 
Until these charges were brought up and 
ventilated publicly, nobody ever botbered 
to anything about it. 

There is anothor remarkable case, the 
last one of tbe Birla cases. I would like to 
refer to the working of the Indian Alumi-
nium Company. The Indian Aluminium 
Company wanted foreign private Investment 
from America to be given to their partners 
to the extent of Rs. 3 crores. The Chair-
man of the Company happens to be a retired 
Governor of the Reserve Bank, Mr. H.V.R. 
Iyengar. He wrote a letter saying that 
they wanted Rs. 3 crores as foreign invest-
ment by an American Company in tbeir 
firm. Now, I have been told, such a thing 
was approved without much investigation, 
without mucb enquiry, by Shri Morarji 
Desai. It was approved by the Investm .. t 
Committee and the Finance Ministry. But 
when it came to the Company Law Board 
who looked into the matter-there were 
hardly any papers for them to go by-the 
Company Law Board sent it back saying, 
it sbould be looked into again. Later on, 
the Investment Committee withdrew its 
earlier recommendation and said "We find, 
this particular investment is not essential 
now". 
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SHRI F. A. Ahmed: That is not 
Birla-concern. 

SHRI INDRAIIT GUPTA: Let us 
know how such a thing can happen. That 
may not b: a Blda concern. 

I may say you have got several pro-
tege's; not only Birlas. But you may 
please let us know how it is possible for 
such a thing to happen. It was recom-
mended and approved and arter some days, 
two days later, somebody else said, now it 
not necessary. I want to know how _ such a 
things is possible in this set-up of things. 

SHRI UMANATH: Because, they 
found out that it was not Birla's. 

SHRI INDRAllT GUPr A : I would 
like to say something about the financial 
institutions. These financial institutions are 
set up to give aid to industry. I have gone 
through a reply which was given by the hon'-
able Minister of State Shri Raghunatha 
Reddyin the Rajya Sabha only two days ago, 
that is, on the 31st Murch, the last day of 
their session. There he has given interest-
ing figures. I am just showing what kind of 
adherence to plans is carried out by these 
instito.tioos which have become empires in 
themselves. 

According to the Third five-year plan, 
the allocation provided for these financial 
institutions by the Planning Commission 
was Rs. 130 crores. For the whole of the 
plan Rs. 130 crores would be allotted to 
them for giving aid. According to the 
Minister, the actual amount which they 
disbursed as assistance to the private sector, 
in place of Rs. 180 crores sanctioned, 
amounted to J,ts. 363.9 crores. So, what 
happens to the plans 'I What happens to 
the targets? These financial institutions 
are free to go ahead as they like. Somebody 
must tell us as to who Is going to control 
all these things. 

There is another company called 
Telefunken. It does net belong to the 
Birla coocems. (lnterruption). I wish 
the hon. Minister listens to me. 
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SHRI F. A. AHMED: It is not only 
a case of Rs. 130 crores disbursed from 
government financial intitutioos by a way 
of loans, but there was also provision of 
Rs. 200 crores for uneer-writing of shares 
and debentures. 

15 brl. 

Tbere is another company not belong-
ing to tbe Birlas, but belonging to a 
gentleman called Shri Ravi Gupta. Tbis 
is Telefunken. They were given licence 
by tbe Government in 1966 to make 
40,000 radio receivers with West German 
collaboration. The West German colla-
boration was not 10 be allowed more than 
49 per cent of the equity capital. I want 10 
know how it has come a\)out that the foreign 
collaborators who hold a minority share 
in the equity holdings are allowed to have 
majority in the control and management? 
A majority of the directors of that company 
are West Germans althougb they bold 
a minority in the equity holdings. Even 
before tbe company went into production, 
they applied again for extending their 
capacity and they were allowed that. 
Instead of making 40,000 radio receivers, 
they were given licence to manufacture 
120,000 radio receivers, - three times as 
much. Please let us know how these 
things happen. 

As regards one public sector under-
taking which I must mention and 
which is still under this Ministry, 
namely, Hindustan Cables, Shri Patodia 
was very annoyed the other day that the 
Government were secretly planning either 
to expand further the capacity of the 
Hindustan Cables or to set up a new public 
sectorplant while, 011 the contrary, capacity 
was lying idle in the private sector for cables. 
I would like to ask a different question. 
Is It a fact or not that belween 1960 and 
1962, a project report was prepared to 
enable this Hindustan Cables Ltd., to be de-
voted to manufacture not only . telephone 
cables, but also power cables- which are in 
short supply and for which there is a 
great demand. When a project report 
was prepared and when all the arrangements 
for the collaboration agreement were 
entered into with a firm in Japan called 
Sumitsomu, why was the whole project 
dropped? It is only because Shri Patodia 
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and his friends have put 80 much pressure 
that the Gaven ment have succumbed to 
that and dropped the whole scheme of 
manufacturing power cables in the interests 
of private sector. 

Another point I would like to ask the 
Minister is that he is piloting or sponsoring 
three Bills which are pending at present. 
One is the Monoply and Restrictive Trade 
Practices Bill, the second is the Company 
Donations Bill and the third is the Patents 
Bill. I should ha\-e thought that these 
Bills, despite all their deficiencies and 
all the lcopholes which exist in them, 
should be considered by the Government 
as a sort of integrated complex of legisla-
tion. They are dealing with different 
facets with a common aim. The declared 
aim is common and the Statement of 
Objects aud Reasuns says that the aim 
is common, namely, to gradually see that 
monopolies, whether foreign or domestic, 
are not pennitted to dominate the economic 
and political life of this country. I wanl 
to know what is happening to these Bills? 
What is the fate of these Bills? As far 
as the ono ~l  and Restrictive Trade 
Practices Bill is concerned. of course it is 
being watered down b.cause banks have been 
excluded from this. Is it going to be 
brought forward in this ~ ssion  Is it 
going to be passed or not? In the mean-
time what is happening is this: Every 
day of delay means that the position of 
the monopolies is getting stronger and 
stronger. From a survey which has been 
conducted by the Hon. Minister's De-
partment itself-the figures are available 
and published-we find that the assets 
of the Birlas have gone up from Rs. 293.2 
crores in 1963-64 to Rs. 50S.9 in 1967-68. 
What is lhe use of these Bills which are 
pending or going to be brought forward? 
Will they be able to stop this distorted 
growth of economy? The assets of Tatas 
have gone up from Rs. 41S.1 crores to 
Rs. 550.6 crores. This has all hap"pencd 
within years. In the case of Mafatlal, 
which is comparatively a smaller concern, the 
assets have gone up from Rs. 45.9 crores 
to Rs. 126.7 crores in ibree years- almost 
tbree times. What is going to be the fate 
of this Bill? Is it going to come up at all 
and if so, does the Minister consider that 
It will be at all effective in cbecking tbis 
kind of growtb? He should tell s. As 
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far as the company donations Bill goes, 
I think it has been politely calmly shelved. 
There is so much opposition, we read in 
tbe newspapers, wi thin the Congress 
Party itself to this Bill that we bave got 
apprehensions that it will never see the light 
of day now, althougb we must remember 
that a large number of these private sector 
concerns-in them at least 2S per cent 
of the shareholding is of Govern-
ment directly or indirectly either tbro-
ugh the LlC or tbrough other finan-
cial institutions, and the other private 
shareholders are holding the balance of 
sbares-are giving big donations to certain 
political parties, particularly to the Cong-
ress Party and something to the Swata-
ntea Party too; this means that tbese 
financial institutions and shareholders are 
being made to suffer a loss for no fault 
of tbeir own. Tbe dividend of tbe liSCO 
has gone down from 15 per cent to 8 per 
cent because of tbe huge donations that 
they had made to certain political parties. 

SHRI D. N. PATODIA; (Jalore) 
Now, the cat is out. His complaint is 
that bis party is not getting anything. 

SURI INDRAJIT GUPTA: Again, 
what bas happened to the Patents Bill? 
Last time when the previous Bill was before 
us, we knew that big powerful foreign 
monopolists, particularly in the drugs and 
pharmaceutical industry were very actively 
camp81gmng and lobbying against the 
Bill; they even pressurised or gheraoed, 
if I may use that expression, our then 
Prime Minister when he was on a trip to 
tbe United Kingdom. Apart from their 
sending delegations here and spending a 
a lot of money on publicity material, wbat 
is happening now is this. A news item 
bas appeared in the papers only the other 
day that five big drugs and pbarmaceutical 
giant firms in the U.S.A who have been 
hauled up in tbeir own country under 
some arrangemeet of their own for over-
charging on drugs and are now being 
made to pay compensation to the public 
for the overcharging that they had done. 
But there is a news item which bas appeared 
about these five firms that they have 
supplied between 1957 and 1967,800 million 
capsules of tetracycline to India; tbe cost 
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of manufacture per capsule was only 8 
paise, but they have been sold here at 
RI. 2.SS per capsule. This means that 
800 million capsulus have been bought 
here at such a high cost. Some 
body has made a calcula tion and this is 
tho news Item from the Statesman, that 
on this account, if the Americans are to 
be compensated, when we in this country 
arc also men titled to claim something like 
Rs. 9 crores as compensation from these 
firms for this overcharging and excessive 
profiteering which has been done. I know 
who is moving behind the scene. So 
long as that Bill is not brough t and so 
long as it is not made an effective instru-
ment, this kind of thing will go on. But 
only the other day extension of time was 
sought for that BiII to be brought before 
us, but I fear that also will not see the 
light of dllY. These three Bills arc all 
going in the same direction that we have 
seen the other things going. 

There is a lot of talk in the annual 
repon which the hon. Minister has pre-
sented about the conditions of recession 
being much easier now and there being a 
recovery and so on. But I would like to 
point out that these sectors of industry 
which are mainly or largely or almost 
entirely dependent on Government of 
India's spending and Government of 
India's order are the very Sectors which 
ase still languishing. It is Government 
which is really the villain of the piocc 
behind the whole thing. They ascribe the 
recession to so many other factors including 
the United Front Government and the 
gheraos and Noxalbari and everything else 
under the sun, but the fact of the matter 
is that despite the somewhat limited re-
covery which is taking place and which 
we all welcome, ir you look at the!;e sectors 
which are still languishing you will find 
that it is precisely those sectors which 
depend on the Government of India's 
orders and Govemmnet of India's 
spending which are languishing. There 
is some dialogue going on between the 
Railway Minister and the wagon-builders 
and tbey do not agree on anything. Shri 
parimal Ghosh goes on saying here that 
theY have got plenty of capacity but they 
arc not giving us enough wanous. But 
the very next day the wagon-builders come 
out with the statement refuting what the 
Railway Ministry has said. Shri F.A. 
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Ahmed may say that the railway ~ ons 

and their orders are not his concern. But 
I would like to know what Government 
are doing. How are they going to develop 
industries, if there is no coordination 
between them? 

In Ibe case of heavy structurals, the 
whole industry is stilI languishing. Orders 
were given on the basis of getting the chea-
pest tenderer possible for supplying the 
heavy structurals required for the Bokaro 
project. I had protested against it at that 
time, and I had written to Dr. Chenoa 
Reddy that he should not do that kind of 
thing, and I had warned him that if he 
gave the orders to the cheapest tenderers, 
he would come to grief, and that is exactly 
what I.as happened now. There are news-
paper reports every day that the so-called 
cheapest tenderers are not able to fabricate 
the stuff and that they have not got the 
plants or the equipment or the machinery 
and they are now secretly going to the orga-
nised sector of industry and asking them to 
sub-contract and to make the thing for them 
so that they could supply it to Government. 
In this the kind of thing that is going to go 
or? 

The other day, we were reading about 
the slow progress of works at Bokaro. 
These are the factors responsible for this. 
Not only the HEC is failing, but it is these 
so-called cheape , tenderers who are unable 
to do anything on their own who are failing 
us. Therefore, I would request the hon. 
Minister to look into this matter. 

The hon, Minister must know that the 
West Bengal Government have just brought 
to his notice the ca~  of the very old and 
well-established engineering firm, namely 
Westinghouse Saxby Farmer. Their pro-
prietor have said that from the ISth of Ihis 
month they would close down the factory 
because they were not getting orders for 
railways equipment from the Govcmment of 
India. I think the Government of India and 
the State Government may be holding some 
talks about the matter. How has this 
come about? Why does Government not 
coordinate and plan its on!ers and see that 
such crises are not created there ? 

Thera are eight plants in this country 
manufacturing cast iron spun pipes. Out of 
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these eight, six are lying idle at the moment. 
What is the main reason for it ? These 
cast iron spun pipes are required for water 
supply. But the water supply schemes of 
this Government under the Plan have been 
cut down so dra.tically that there is no 
demand now and six of these plants are 
idle. One is at Kulti and the other places. 
The workers are threatened with unemploy-
ment because the factories are closing down. 
The hon. Minister may very well say that 
he has nothing to do with water supply and 
it is the concern of somebody else. Is this 
the way that Government intends to go on 
functioning? So many independent empires 
are doing what they like and going their 
own way each with its own private plans and 
yet this Ministry calls itself the Ministry of 
Industrial Development and Company 
Affairs. 

There is a firm in Calcutta, and the hon. 
Minister knows it very well, which is known 
as the India Electric Works. It was being 
run by them virtually for the iast several 
years and it was allowed to close down and 
go into liquidation. It was a big plant 
employing 1800 men. We are told still in 
this report that as far as light engineering 
and consumer goods iooustries are concerned, 
the recessionary conditions are over. But 
on the other side we see this factory being 
closed down and liquidated in such a way 
that the 1800 men working in the factory 
have not received even their provident fund 
dues which belongs to them statutorily. 
They been deprived of these provident fund 
dues. What is the objective and what is the 
direction of industrial development? Is it 
going to be at the cost of the workers or at 
the cost of the public who will be fleeced 
by the private enterprises and monopolists? 
Or is it going to be at the cost of the public 
sector or at the cost of the nation'S interest? 

There is a worldwide amalgamation or 
merger going on between two very big 
firms which have got their plants and 
branches in this covntry; one is the GEC 
and the other is the AEI. These two big 
international monopolies functioning in so 
many countries and having their headquar-
ters in Britain or America, they are having 
their plants in this country also. Because of 

this merger which they are carrying out 
there, a kind of merger that Shri D.N. 
Patodia may regard with greate envy and 
jealousy so that one day his people also may 
be able to do similar things here, what is 
going to happen in our country is this. 
Here, their factory is going to be closed 
down, and several thousands of people are 
going to be thrown out of employmcot. 
We do not know how it will benefit our 
country, because those are foreign firms but 
basically they will be allowed to take their 
profits out. I know that the hon. Minister 
may not reply to all these specific points, 
But the hon. Minister should please tell us 
whether as a result of all this hullaballoo 
which has been raised in the country recently 
not by us so much as by Members of his 
own party regarding the way that this para-
phernalia of Ministries and institutions is 
helping certain monopoly houses, particularly 
the Birlas, to do what they plcase and to go 
from strength to strength, they propose to 
do anything about this or they are simply 
going to make a technical and formal 
approach and say that something is sub-
judice, something is in the pot, something 
is being looked into, this is not such and 
such a Minister'S province, the Finance 
Minister saying that it is not within his 
province but it is within Shri F.A. Ahmed's 
province and the latter saying that it is not 
within his province and so on. Is this the 
way that they intend to go on in these 
matters? If this is the way then it will be 
a big bluff b,ing perpetrated on our country 
and the public and there would b. not in-
dustrial development but development only 
of these big monopolies at the cost and 
suffering of the common people. 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED): Mr. Speaker, Sir, I am 
very sorry it was not possible for me 
to listen to the (lebate on this demand for 
first hour yesterday. and also today before 
the lunch recess because I thought that 
the Demands would not come up for 
resumed discussion till after the lunch 
recess. Nevertheless, I have gone through 
the speeches made by hon. members when 
I was not present, and I have noted down 
the important points they have made. 
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During this discussion, a large number 
of points has been covered by hon. 
members, ranging from questions which 
deal with the basic policics regarding the 
industrial growth and expansion of the 
country to the specific quostion of one 
partibular industrial sector and to the 
specific question of regional expansion of 
these industries. 

It is true that primarily and essentially 
economic growth is vitally linked with 
growth and expansion of the industrial 
sector; therefore, it is not only appropriate 
but also essential that we should have a 
discussion, a free exchange of views 
regarding government policies and also 
regarding the measures which can help in 
rapid industrial growth. 

I am glad that a large number of 
members have participated in this discussion 
and have made very useful suggestions, of 
which Government will certainly take due 
note. But I would like to point out that 
on tho one hand, there are friends who 
have spoken against monopoly; on the 
other, there are others who have said that 
unless and Wltil the big business houses 
are given protection and facilities, there 
can be no industrial development and 
progress. 

SHRI P)LOO MODY: That is not 
an argument in favour of monopoly. 

SHR) SURENDRANATH DWIVEDY 
(Kendrapara): Where does he stand? 

SHRI F. A. AHMED: Friends who 
have spoken against monopoly say that 
because of the advantages they are given 
through government financial institutions 
and other commercial banks, this is 
standing'in the way of industrial develop-
ment. ) am only painting out what has 
been said. 

SHRI S. M. BANERJEE: Monopo-
lies have developed. Even their represen-
tative here has developed. 

SHR) F. A. AHMED: That is between 
the two opposite views to settle. 

SHRI P)LOO MODY: He is merely 
drawing attention to his own-under 

development. 

SHRI S. M. BANERJEE: I agree. 

SHREE F. A. AHMED I was 
amazed by the names which some hon. 
members have given to this Ministry. It 
is easy to indulge in name-giving, but the 
fact that these representatives of two 
extreme views have given diametrically 
opposite names to this Ministry is a fair 
indication that the policies and actions of 
this Ministry are correct and reasonable 
and that' the Ministry has neither 
obstructed the setting up of industries 
which are necessary. nor has it become a 
critadel of monopolists. It has always been 
my endeavour to see that the attitude of 
this Ministry is scrupulously fair, and 
determined by national interest. While it 
is the task and responsibility of this 
Ministry to ensure industrial growth, this 
has to be dono consistently in keeping 
with our basic objectives that we are also 
tl)ing to implement. 

Before I deal with the s ~i ic issues 
raised, it will be necessary for me to place 
before this House the general trend of 
the economic and industrial growth in our 
country because it is only in that context 
that we can appreciate what has been 
done both by industry and by Government 
in so far as industrial growth and expansion 
is concerned. 

It is true that the two years before 
the last year were very bad years for the 
Industry. Our industrial growth came to 
be stagnant and if we take the base year 
1960 (100) in 1966 and 1967 it was lSI 
and it was only during the last year that 
it had gone up to 161. It means that 
there has been expansion and growth of 
about 6.4 per cent during the last year as 
against the practical stagnation of the 
two previous years. These are foctors 
which no one can deny. I think eYOn 
those who say that not enough had been 
done so far as growth was concerned with 
admit that during the last year boll 
because of the effort made by the 
industries and also because of various 
steps taken by the Government, these 
have paid good dividends and we have 
made progress. If we .continue to. . implement 
the policies and also the programmes 1 
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have no doubt that the coming year will 
show further increases in expansion and 
growth by another I.S or 2 per cent which 
will take the rate of growth to about 8 
per cent in the coming years. 

It is true that the iDcrease iD farm 
income has greatly stimulaled the demand 
but wo s ~uld Dot ignore the effort put iD 
by the industries and also the results 
which had boen achioved by the steps 
taken by the GovernmeDt. There has 
been substantial increase in production in 
the chemical field over a number of items 
including nitrogenous and phosphatic 
fertilisers, sulphuric acid caustic soda, 
calcium carbide and soda ash. With 
increased d ~nd production in a wide 
range of consumer-oriented industries rose 
steadily such as sugar, vanaspati, baby 
foods, bicycles, ous ~ld electrical 
equipment and accessories, radio receivers 
tyres and footwear and leather goods, 
besides a number of intermediates. Last 
year also proved to be a period of 
recovery for the automobile industry and 
the produetion of jeep. and commercial 
vehicles. My friend ask abou t the industry. 

SHRI D. N. PATODIA : I was referr-
ing to the financial conditions. 

SHRI F. A. AHMED: I shall deal with 
that aspect also. Particularly the former 
went up coDsiderably together with substan-
tial increase in automobile tyres. In the 
engineering industries, which had b.:en serio-
usly affected by the recessionary trends, there 
are welcome signs of substantial revival. 

Shri Patodia raised the qUestiOD of idle 
capacity in the power cable industry. He 
had also suggested that this idle capacity 
could be utilised for the manuracture of tele-
communication cables. It is a fact that there 
is idle capacity in the power cable industry. 
It may be mentioned in this coDnection that 
there had beeD substaDtial exports of power 
cables in the recent past and this has, to 
some extent, relieved the strain in this 
industry .. 

As the hon. Members are aware the 
manufacture of communication cables is 
oannarked for the public sector according to 
tho industrial poJjcy resolutioD. A technical 
committee In my ministry has been conslitued 

and Co. Affairs) 
to visit the cable maDufacturing units in tho 
country and to submit a report regarding tIW 
possibilities of taking up manufacture of tele-
communication cables in the private sector 
aDd also in the State Government cable fac-
tory at Cochin. As SOOD as the report of 
this technical committee is received, Govern-
ment would take appropriate decisions in the 
matter. 

SHRI D. N. PATODIA : One month 
or two months ? 

SHRI F. A. AHMED : I have set up 
a committee and I hope it will do its work 
within a few mo:lths and as soon as that re-
port is available we shall take a decision in 
this regard. Industrial u:lits manufacturiDg 
steel pipes and tubes, railway wagons, 
~ in  tools and small tools, steel castings, 

wire ropes, structural fabrication including 
ransmission line towers and various machiDe 
building units have not only greatly improv-
ed their order position at home particularly 
iD the last few months, but are also building 
up substan tial markets abroad. The han. 
Members perhaps know that the figures of 
export of engineering goods, which would be 
about Rs. 8S crores last year is almost dou-
ble that of the previous year and shows very 
healthy and encouraging treDds. 

The metallurgical sector, partiClllarly 
Don-ferrous items such as alumiDium and 
zinc which produce the sinews of industry, 
are looking up to an extent that duriDg the 
last year nearly Rs. 8 cron of ingot alumi-
nium was exported. Along with quantita-
tive expansion of industrial production, new 
products were put OD the market including 
specialpurpose machine tools, cadmium, 
Dickel-silver trips, mODel electrode wires, 
high density polyethelene and a number of 
new drugs and intermediates. The basic 
object of import substitution· has yielded 
Vl'ry satisfactory results and, as has been 
pointed out, a substantial substitution in 
the field of non-ferrous metals together with 
coDsiderable decline in the import of several 
engineering goods ;.n the field of machine 
tools has be,n errected. And a very encou-
raging development has been, the export of 
machine tools has gone up. Apart form the 
substantial increase in industrial production 
and the rate of industrial growth, the capital 
market has also shown considerable improve-
ment. 
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Here, I would like to point out that not 
only there has been an increase in export, 
but if we look to the figures of savings dur-
illl the last two years, we will find that the 
deposits during this ~riod has also gooe up 
oonsiderably. In 1966, while the deposits 
were about Rs. 2,600 crom, by the end of 
1%8, they had gone up to over Rs. 4,200 
crores. That shows that not only the indus-
trial production but a Iso the economy is 
picking up and there is sufficient scope for 
private enterprise to make investments and 
to increase further production. 

My rriend Shri Patodia also accused the 
Government that they were standing in the 
way of development because they were not 
providing a large number of facili ties for the 
arowth of industry. May I point out to 
him, as has been mentioned earlier by me 
that the third Five Year Plan provided that 
out of the fioancial institutions run by the 
Government, about Rs. 130 crom would be 
given to the private sector for the purpose 
of developing the private seetor by way of 
loans. 

SHRIINDRAJIT OUPTA: In which 
period ? 

SHRI F. A. AHMED: During the third 
Plan period. But what do we find ? We 
find that, altogether, assistance through the 
Oovernment institutions by way of sanction 
was over Rs. 600 crores, and the actual dis-
bursement was over Rs. 400 crom. 

SHRI D. N. PATODIA: As against 
Rs. 2,500 crores to the public sector. 

SHRI F. A. AHMED: Whatever it is, 
we had provided in the third Plan Rs 130 
crom but actually out of the Government 
financial institutions, private enterprise got 
the sanction of our Rs. 600 crores, and the 
actual disbursement was about Rs 400 
crores. 

SHRI INDRAJIT OUPTA : You must 
try to satisfy either Mr. Patodia or me. You 
cannot satisfy both. What is the relevance 
of this R •. 130 crores if you go on telling 
me that you have given much more? That 
is my whole accusation. 

SHRI F. A. AHMED: I will also satis-
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fy you: while Mr. Patodia is not justified 
in aceo.ing the Government, I think you 
are also not justified in accusing the Govern-
ment for not taking proper action for de-
veloping the public sector. 

SHRI SEZHIY AN (Komba Kovam): 
His point is that though Rs. 130 crom has 
been anotted, the target has not been kept 
up. It is again low. That is his point. 

SHRI F. A. AHMED: As I was say-
ing, We have DOt stood In the way of the 
private sector. Not only through our assis-
tance through the financial institutions but 
also through the licensing of a numbes of 
items, through decontrol of a number of 
items, we have left a free hand, so far as 
the private enterprise is concerned, to de-
velop itself and help in the industrial growth 
of the country. I would particularly point 
out two consumer industries: cement and 
paper. We have decontrolled and delicensed 
them. But in spite of this freedom, is there 
any effort on the part of the private sector? 

SHRI S. K. TAPURJAH (Pali) : Where 
Is the freedom ? You require an import 
licence for capital goods, permission or col-
laboration and so on. It is misleading. 

SHRI F. A. AHMED: In these two 
industries, you can gel a majority of the 
components within the country itself. There 
is nothing in the way of your developing 
these industries. But though an assurance was 
given by the paper industry that they would 
not increaae the price, soon after decontrol 
they increased it. Now they are threatening 
to rai~  It again. If that is the attitude of 
the private sector, will Government not be 
justified in putting control again, so that the 
CODsmner may get a fair deal ? 

SHRI D. N. PATODIA: You said de-
control was done on the specific assurance 
that prices will not be increased. But what 
is the idea of de::ontrol ? The very Idea of 
decontrol is that after decontrol prices will 
be fixed in accordance with the market 
forces and not by your dictation. So far as 
cement is concerned, the exisling plants are 
enough to meet the demand and there will 
be no justmcation for new plants. 

SHRI F. A. AHMED : If the trend of 
demand and supply is given a fair chance by 



289 D.G. (Min. CHAITRA 13, 1891 (SAKA) F.A. Comm. Dev. '" Coop.) l\IO 

tbe private enterprbe, p:rhaps t i~ SitUl-
tion would not have ari50a. Uafortunately, 
the consumer has to suffer b.cause the sup-
pliers withhold the supply and thereafter 
increase the prices. 

SHRI UMANA TH: That is what he 
means by market Corces I 

SHRI F.A. AHMED: Government 
is not anxious that there should be licensing 
and control. IC the private enterprises sup-
plios goods to the consumers at a reasOnable 
price, Government will oot come in the way. 
But iC the private enterpri50s does not be-
have, Government will have to step in 
various ways, so that the consumer may be 
able to get the commodities at a reasonable 
price. 

Coming to the investment in public 
sector, I would like Mr. Gupta to remember 
that while in the first plan, the it investment 
was about 46 per cent of the entire invest-
mont, i.1 the secoad pl:tn it shot up to 54 per 
cent and in the third plan it shot up to 60.2 
per cent. In the draft' of the fourth plan, 
which has no! ~n implem }ntcd, a figure of 
about 63.per cent, was invisagcd. I hope 
when the new plan comeJ, the Phnning 
Commission will not reduce the investment 
below this p:rcentage. Is thi. not a ~lic  

in the direction that where it is -folt that the 
private scotor cannot or is hesctant rewards 
and sp:ciman the investment in the public 
sector is made to fiJI up this gap. 

So Car' we have been making the invest-
ment in public sector in industries of a basic 
nature, manufacturing capital goods, where 
there would have been no Private investment 
and no growth if Government had not come 
in in such a big way. Even if some private 
enterp-ise had. taken rhe risk of making big 
investment for setting up industri:s manurac-
turing capital goods, they would have largely 
depended an finacial institutions run by the 
Government. 

We had left other filds, particularly 
those manufacturing the consumer goods, to 
be dovelop:d hy private enterprises. Where 
we Cound that it was necessary for the 
Govemmant to prevent abuse of such we 
rreedom ~ ~ ~ l rt d industries public sectors. 

We have started cement manufacture in the 
public sector. W ~ are thinking of manu-
factu,.., of newsprint the publi= sector be-
cause we find that private enterprises have 
not yet taken sufficient in first to cope with 
the growing demand io our country. We 
are malting investm:nt in the public sector 
and also allowing the private sector to make 
investme:tt to increase p,odu:tion which will 
meet the requirement of the country and we 
may not have to defound imports of all these 
things rrom outside. 

wi\' ftr( q Iff ~ t  : If t{'F m' 

~ ~ II ;m lfjf ~ ... ~ H'ti lfJ 
I r ~ m ti ~~ar i~~ 
rr ~ ~ 1ft q-r<f,t lI ~ ~ 

II\l ~ RIlT t iI'\'( ~II  ;it fomif m ~
~ II\l ~ ~ f1r.r;rr i ~ ~ anqit 
~~ ~  II\l ~ 1ft ~ 'f! t 
;fi t? m: lfjf ~ t m;m am ~ 
~ 1I'Tr.rnT ~~ 1956'tif t 
~~ ~~~~ ... ~ ~~t  

i ~ ann ~: ~ ~ 
~it  ~~ 'if<'r ~~t am 
~a~~ ti~~~ ... ~~~tl 

wi\' ftr;t VI" Iff: l! II' l!; it SIl1A' 
lI ~ ~ '!it I'fm ft'IIT t lfT ~ 
ft'IIT t?' 

MR. SPEAKER: Order, order. Let 
the Minister reply now. 

SHRI F.A. AHMED: Sir, according 
to ~ri ~todia i"ve;tments in all public 
uadertaking ar. shee waste. thoy have neither 
bee.l yielding any revenue nor have they 
been serving th: purpose of industrial 
growth. I do not agree with all this for 
the simple reasoa that investment in public 
undertakiug has been made in a sphere where 
the private enterprise would not have gone 
in because of heavy investmcnt. Even if a 
big industrial house had gone in for any 
investment of that type it would have entirely 
d ond~d on loan an assistance from financial 
institutions run under the control 9f t!le 
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Government. Therefore, if the fund has to 
be found from these public-financial institu· 
tions, why not these industries b. set up 
under the public sector? Shri Patodia logic 
I have not been able to understand. 

Secondly, he has accused that they are 
not showing any profit. I would first .like 
to pobt out that so far as these undertakinJ9 
are concerned they are entirely of a dirferent 
category. It h easier to manage to get 
cuicker return from industries which are 
consumer industries, but it takes a 10Dg time 
to get revenue or income from industries 
which manufacture capital goods in which 
heavy investment is issesential and which reo 
quire high quality experience in management 
and which require congestation before they 
can work to their full capacity. It is for 
these reasons that some of these industries 
have not yet given profit. 

SHRI D.N. PATODIA: May I know 
how 10Dg is the gestatioD period ? 

SRRI F.A. AHNED: We have a 
plant at Tiruchirapalli, a boiler plant. 

SHRI D.N. PATODIA: Let us take 
the case of steel. 

SHRI F.A. AHMED: That is under 
my Ministry. It was expected that this 
unit would give revenue after three years. 
But, within the second year of its. 
functioning, it has started giving revenue. 
If we are in a position to complete the 
setting up a plant and if we are in a 
position to give work to that plant, it will 
be able to produce results. Now, many of 
the plants which we have set up in our 
country have not adequate load to work to 
full capacity today. For instance, we are 
in a position today to provide electrical 
equipment for setting up power generation 
plants of 4.S million kw every year but we 
have not got the order for manuafcturing 
equipments which will generate power of 
4.S million kw per year. 

SHRI D. N. PATODIA: Then why 
did you set up this? 

SHRI F. A. AHMED: It is all very 
easy to ask: why did you set up this ? 
When we set up these plants we were under 
Jhe impressio:l Illat it will 119 possible for 
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us to develop our country at a faster speed 
than it has been possible to do so during the 
last year. ~ did not anticipate that we 
would be called UPOl to face aggression for 
two of our neighbours; we did not antici-
pate that there will b, two severe droughts 
in our country. B,cause of these, w= had 
to divert our resources for security purposes 
and for the purpose of feeding oar people 
and so our plan target was completely upset. 
So far as the task of removing the idle 
capacity of these plants is concerned, apart 
for diversirication we are now trying for 
markets not only within the country but 
also outside and this effort has prnduced 
resuUs. I am sure that after five or ten 
years our investments in these plants will 
yield profits and today we do not have to 
depend on the Import of these items. 

The House must realise that while we 
have no doubt made heavy investment on 
these plants we have also brought about 
import substitution. Hon. Members should 
not lose sight of that important fact. If we 
had not established these plants in oar own 
country, we would not have become self-
sufficient and we would be depe:lding on 
foreign countries for onr rebuirements of 
capital goods. Today so far as our 
requirement of capital goods is concerned, 
we can produce or manufacture them for 
the purpose or generating power, for the 
purpose of setting up steel plants, coal-
mining machinery and many other items 
in our own country. That itself is a great 
acllievement. 

SHRI S. M. BANERJEE : Say some-
thing about Co:>per Aliens. 

SHRI UMANATH: Now we are 
prepared to vote for the grants. 

SHRI D. N. PATODIA : Most of the 
points are uncovered. 

SHRI RANDHIR SiNGH (Rohtak): 
Let us hear something about tractors. 

SHRI F. A. AHMED: My bon. 
friend, Shri Patodia, has referred to the 
question of p1ssenger car prices. The 
subjebt of car price •.. and quality has 10 
orten come up before the House that it is 
hardly necessary for me to go into the 
details of the Government's policy in this 
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regard. The" have :~n r ~r n 'e; to the 
Tariff Co:nmission's re,omm:ndations in 
their 1956 Report that the m!Ulufacturet"s 
should be left free to revise their prices 
from time to time acc"rding to change in 
costs, to government's deoision thereln and 
to the subsequent dev:lopments in regaro to 
the increases in prices fro:n time to time. 
The position is that in the resolution passed 
by G,vornment in llnulry 1957 on the 
Tariff C >mmission's 1956 ~ ort on the 
automobile industry, the automobile 
manufacturers were left froo to revise their 
Prices from time to time subj,ct to the 
conditions that a month's . notice on any 
revision would be given to government and 
that the not dealer price did not exceed the 
ex-works cost by ten per cent and that the 
dealer''S commission in respect of can be 
fixed at ten per ce,t of the ex-factory price. 
The intention was that government could 
Intervene in the matter within the notice 
period of one month if they found that the 
change in price proposed was prima facie 
unreasonable. Though it was then expect-
ed that o rn ~nt d,cision would be 
communicated within a month, in equal 
practice it had not been found possible to 
do so within such a short time, because 
government had to examine proposals for 
price increase very closely. Adequate 
details were not always furnish-
ed by the manufacturers in snPPJrt 
of their requests for price increases. 
necessitating further correspondence with 
them. In view of all this, the manufac-
tures had on their part always waited for 
Governm.nt's decisi01 before effecting any 
price revi.ion. In order to rem"ve any 
uncertainty in this regard, Government 
issu,d clear instructions on the. 27th May, 
1963 that o rn ~t expected the mann-
factures to revise their p,ice only arter 
obtaining the formal approval of G lvern-
ment. Thereafter G:>vernm.nt have, on a 
numb" of occasions, approved price 
increasos of cars 0:1 accou~t of in=ases in 
cif cost and ocoan froight of imported 
components, increases in Glvernment 
levbs, such as custom; and excise dutie; on 
comp:>nents anI raw mat.rhls. Govern-
m'Ilt hav, a\;o a\lowed som' increases 
whenever there wore import substitutions 
resulting in S'1ving of foreign exchang •. 
There have, how.ver. been represetatioDS 
from the anu actu~rs from timo to time 
for i llI~ in ri~ 9n a~out of factors 

mch as higher wages, higher co itS of raw 
materhls. However, 01 an overall view of 
the maller, GJ,ermnent decided in Mav 
1966 that Ihe qu!StiJn of fair selling prices 
of passenger cars and commercial vehicles 
should also be referred to the Tariff Com-
mission for investigon as part of their general 
enquiry on t ~ subi,ct of continuance ot 
protection to the autom3bile industry. The 
intention was that in undertaking a cost 
investigation and recommending faIr selling 
prices, tbe Tariff Commission would take 
into account, apart from any representations 
received from the manufactures, such factors 
as the inlerests of the consumer, the 
relatively larger volu'T\e of production since 
prices were fixed in 1957. 

The Report of the Tariff Commission 
was received in Ausu,t 1968. On a careful 
examination of the Report it was felt tbat 
further clarifications should be SOUIht from 
tbe Commission before a decision on their 
recommendations could be taken. These 
clarifications were accordingly sought aDd 
some informa tion in this reprd was received. 
It is now proposed to discuss some aspects 
of the recommendations with the Commissi"n 
in the light of the clarifications. 

In the me.nwhile, I have during the last 
one month or so received representations for 
immediate increases in car prices on the 
ground that the manufacturing companies 
were losing heavily on. the present prices. 
One of the manufacturers asked for some 
ad hoc increase in the price of their car as 
an interim measure, to be adjllsted later. I 
did not agree to these requests and advised 
the manufacturers that no increase in the 
price could be allowed before a decision bas 
boen reached on the Tariff Commission's 
reco:nm :ndatio:ls. 

Again, my Mini,try bas received letters 
y.slerday from all the Ihree car manufac-
turers pressing for immediate price Increases 
ranging from R •. 1,200 to Rs. 1,750 per car. 

SHRI S. M. BANER1EE: No, do not 
agree. 

SHRI RANDHIR SINGH : No cars. 
Wr! want tractors. 

SHRI F. A. AHMED : One of the 
manufacturers has indicated that his letter is 
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to be treated as giving notice of bis intention 
to raise tbe price of his car in accordance 
witb the procedure laid down. In otber 
words, the intention appears to be to put up 
the prices from the lst May, 1969 witbout 
waiting for Government's final decision on 
tbe Tariff Commission's Report. I am again 
advising thb manufacturer and generally all 
car manufacturers tbat under the pre,ent 
arrangements wbich have been in vogue for . 
some years and accepted by the manufac-
turers no price Increases should be given 
effect to without Government's prior 
approval. 

SHRI S. KUNDU (Balasore) : Who is 
that 7 

SHRI F. A. AHMED: I hope, it will 
be possible for Government after ~ c sar  

discussions with the Tariff Commission to 
mu:b decisions on lbe Commission's recom-
mendations on the fair seiling prices of cars 
within a month or two. But pending such 
a decision, I do not propose to acquiesce In 
1lIIY unila,eral actIon on the part of the 
manufacturon In tbe matter of price increa-
ses. 

SHRI S. KUNDU; Give the name. 

SHRI F. A. AHMED I If the existing 
administrative arrangements In this regard 
are inadequate, I shall certainly examine 
whal appropriate measures are needed to 
,:IIure that the current gentleman's agree-
ment on the procedute for ineteasing prices 
between the manufacturers and Government 
is not disturbed. 

This brings me to the need for long-
term solution. References have been made 
by some hon. Members to the delay in 
reaching a decision on what Is of len 
merted to as the small car project. I am 
personally convinced Ihat Ihe only long-
term solution to this constant problem of 
rlslnl prices and Indifferent quality of 
passenger cars manufactured in the country 
Is to expose tbe existing manufacturers 
to compelltlon by an efficiently operated 
public sector unit of economic capacily. 
I consider sucb a project to be exttemely 
desirable from the point of view of 
off take of indigenous. machine tools, 
growth of a large range of ancillary 
Ind\P.IrJes, and its C1Qplormenl P9tc:otial, 

In most Industrially advanced countries. 
a well developed automobile Industry IS 
not only an essential feature but bas often 
paved the way for industrial growth. On 
the consumers' angle, the availability of a 
car which Is substantially cbeaper than the 
exIstlnl car would be a welcome boon. 
Onr discussions witb one or to reputable 
foreign manufacturers of cars SO to sbow 
that it sbould be possible even in our 
difficult conditions to manufacture and 
sell a car of nearly the size of the two 
smaller cars now beinl manufactured In 
tbe country at a price as mucb as Rs. 5,000 
to Rs. 6,000 cheaper than tbe pteSent prices. 
It has, however, not been possible to 80 
ahead with this project because of 
considerations of resources. We have taken 
up this matter at the highest Ie\-e\ and, I 
think. some action will be taken In this 
bebalf, particularly, in view of the tecent 
attitude taken by the car manufacturers in 
trying ro raise the price of the car I hope, 
I will have the support of the House. 

SHRI D.N. PATODIA: The hon. 
Mialster stated that after 1956, the Tadff 
Commission was set up In 1966 and that 
there was a gap of 10 years. I want to 
know Whether in the course of 10 years 
any representation was received from various 
manufacturers indicating the rise In their 
cost of production on account of waJIIIS 
and raw materials and, If '0, why the 
price rise was prevented In the course of 
these 10 years. 

MR. SPEAKER: After all, a number 
of hon. Members have spoken and made 
various points. I think, he can take time and 
to reply the hOD. Members reply to 
individually and write to them about the 
petitionin regard to various points made. I 
take it that now we SO to the next item. 

SHRI RANDHIR SINGH: He has 
said nothing about tractors, 

SHRI S. M. BANERJEE: The bon. 
Minister has not replied to many points ..• 

MR. SPEAKER: He will write to 
the Members on the points made. 

~ ~ mf : 'to!" i'ft i\' C!I1ft ~ 
;;m<I' ~ ~ f ~ .wIT """ ~ 
arr<f.t ~ ~~ l!il RlfT V{f I 
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SHRI S. M. BANERJEE: I only W3"t 
one clarification. At the very outset, when 
the Demands of this Ministry were going 
to be taken up, I raised the qu,stion on 
one very important matter. The Cooper 
Allen Co. of the B.I.C. in Kanpur has 
been taken over by the Government. The 
Chairman has been appointed. It is only 
the Managing Director who Is to be 
appointed whose a ppointment Is being 
screened-I do not know why-·for which 
4000 workers are on the streets. I want to 
know wbat is the delay in the appointment 
of the Managing Director. 

n~  fq: 1Imft: (irn;) $1"6-

~ ~  i ~ it; ftr.m:rir if ~ 
\i(1 am: ~ ~ I 90,000 ~ 'I\"t lff1r 
t am: 1 ~~~ I ~  

if 11"1 ~c11 

SHRI S. M. BANERJEE: Every thinS 
has been arranged. The Government has, 
officially, taken over the ~o r Allen Co. 
Only tbe Managing Director is to be appoin. 
ted and the file is somewbere-I do not 
know - and that is exactly I wanted to know. 
(llIterruptioll.) 

MR. SPEAKER: It Is not a question 
Hour. 

SHRI RANDHIR SINGH: What about 
tractors 1 

SHRI F. A. AHMED: About tractors, 
it is a fact that tbere has b.eo great demand 
so far as tractors are concerned. Unfortu. 
nately, tbis demand was not anticipated 
when the third Plan was formulated. 

Actually, next year, our requirement will 
MR. SPEAKER: This also will be in the vicinity of about 45,000 tractors .. 

be communica ted by the MInister. 

SHRI RANDHIR SINGH I Tractors 
and lyres also. 

SHRI F.A. AHMED I May I just 
point out I shall reply to ell the questions 
raised by the bon. Membors 1 So far as 
!be Cooper Allen Co. Is concerned, we 
bave taken the action and SOOol the decision 
will be announced. 

SHRI UMANATH I How soon 1 

SHRIMATI SUCHETA KRIPALANI 
(Gonda) I This has gone on for more 
tban a year. The workers are out of 
jobs. We do not understand tbe reason for 
the delay. 

SHRI F.A. AHMED: Already a new 
Company bas been registered. We hope, 
during this month it will start. 

• ~ : ~: anq" flm'l" ltiT 
lI'ff 1"f GI"Rt ~ ? ~ ~ f.Ar;r "" 
r~ iI ~ I 

-tl" tmn '"" 1I"lm: : ~ ~ it; 
\'IMr-1;r if \iICIN ~ W;ro; I 

• ~ ~ 1Iroi\": 90,000 ~ I 
an ~~ ~ ~ ~ ~I 

"""" ~ if ~ I 

SHRI F. A. AHMED: Next year, I 
said. The target fixed for the end of the 
Fourth Five·Year Plan Is about 90,000. So 
far as tractors are concerned, we have dell· 
censed that industry. Unfortunately, a 
large nwnber of people who also took the 
licence for manufacturing a smaller variety 
bave not gone into production of that variety 
Government is also thinking of setting up a 
tractor factory in the public sector ... 

SHRI RANDHIR SINGH: Don't think 
Sot up immediately. 

SHRI F. A. AHMED: Here also objec· 
tion has heen raised wby the public sector 
should manufacture this. I hope, a decision 
will soon be taken to set up a tractor factory 
in the public sector. The private people 
are also free to set up tractory factories any· 
where thoy like. 

MR. SPEAKER: I now put all the Cut 
Motions together to the vote of the House, 
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All the the Cut Motions were put 
and negatil'ed. 

MR. SPEAKER: The questioD is : 

"That the respective BUms not exceed-
iOg the amounts shown in the fourth 
column of the order paper, be granted 
to the President, to complete the 
BUms necessary to defray the charges 
that will come in course of payment 
during the year ending the 31st day 
of March 1970, in respect of tho heads 
of demands entered in the second 
~olu n the'eof against Demands Nos. 
S8 to 61 and 121, relating to the 
Ministry of Industrial Devdopment, 
Internal Trade and Company Affairs". 

The motion was adopted. 

[The motion of Demands for grants 
which were adopted by the Lok Sabha, 
are reproduced below-Ed.] 

DEMAND No. 58-MINISTRY OF IND-
VSTlUAL DEVELOPMENT. INTBB.NRL TRADE 

AND COMPANY AFFAIRS. 

"That a sum not exceeding Rs. 72, 
43,000 be granted to the President 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1970 
in respect of 'Ministry of Industrial 
Development, Trade and Company 
Affairs'''. 

DEMAND NO. 59-INDUSTRIES 

"That a sum not exceeding Rs. 4,05, 
92,000 be granted to the President 
to complete the sum necessary to 
defray the charges which will come 
In course of payment during the year 
endhlg the 31at day of March, 1970 
in respect of 'Industries,''' 

DEMAND No. 60-SALT 
"That a sum not exceeding Rs. 53, 
58.000 be granted to the President 
to complete the sum necessary to 
defray the charges which will come 
in course of paymentdurina the year 
aading the 31st day of March. 1970 in 
respect of 'Salt,''' 

DEMAND No. 61-0THEll REVENUE 
ExPENDITURE OF THE MINISTRY OF IND-
USTIAL DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS. 

"That :I sum not exceeding RB. 12,41, 
29.000 be granted to the r ~id nt 

to complete the sum necessary to 
defray the charges which will come 
in course of payment during Ihe year 
ending the 31st day of March. 1970 
in respect of 'Other Revenue Expendi-
ture of the Ministry of Industrial 
Development. Inwnal Trade .aruI 
Company Affairs .... 

DEMAND No. 121 -CAPITAL OUTLAY 
OF THE MINISTRY OF INDUSTRIAL DEVE-
LOPMENT. INTBB.NAL TRADE AND COM-

PANY AFFAIRS. 

"That a sum not exceeding Rs. 3.86. 
98.000 be granted to lhe President 
to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March 1970 
in rO!;peCt of 'Capital Outlay of the 
Ministry of Industrial Development. 
Internal Trade and Company 
Affairs .. •• 

15.58 hn. 

MINISTRY OF EXTERNAL AFFAIRS 

MR. SPEAKER: The House will now 
take up discussion and wting on Demand 
Nos. 12 and 13 relating to the Ministry of 
External Affairs. 

Hon. members present in the House who 
are desirous of moving their Cut Motions 
may send slips to the Table wilhin 15 mi-
nutes indicating the serial numbers of the 
Cut Motions that they would like to move. 
They will be treated as moved if they are 
otherwise admissible. 

DEMAND NO. 12-EXTERNAL AFFAIRS 

"That a sum not exceeding Rs. 19.54. 
73,000/- be granted to the President 
to complete the sum necessary to 
defray the charges which will come 
in cours of payment during the year 


